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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1155 of 2024

IN THE MATTER OF:

KAUSHALENDRA KUMAR  sesieees Applicant
VERSUS

UNION OF INDIA AND ORS. ...Respondents

REPLY B i ON BEH e R D

(RESPONDENT NO. 29)
MOST RESPECTFULLY SHOWETH:

PRELIMINARY SU BMISSION

1.  That the contents of the petition have been read over Dy

Respondent No.29 and reply to the same is as follows,

besides, filing para wise reply to the same the

respondent is filing a short reply with preliminary
than a detailed reply will be

objections and if need arise
permission of the Hon'ble

filed at later stage with the
Tribunal.

2. That the applicant has not come before this Hon'ble

tribunal with clean hands against the respondent No. 29.
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The applicant has filed the present application against the
Respondent no. 29 without any just and reasonable
cause(s). The present application is a gross ahuse of the
process of this Hon'ble tribunal. The contents of the
applicant are misconceived and the allegations made
therein are false and frivolous and are made with ulterior
motives against the answering Respondent. It is
submitted that the present application is without any

cause of action against the Respondent No. 29.

3. That the present application is not maintainable either in
law or in facts. Even the applicants have concealed the
material facts from this Hon'ble Tribunal and has not
approached with clean hands and the same is liable to be

dismissed being baseless and incorrect,

BRIEF FACTS:

1. That the Respondent No.29 is a company registered
under the Companies Act,1956. The true copy of
Certificate of Incorporation is annexed herewith as
ANNEXURE R-29/1. The Respondent No. 29 is into the
business of the manufacturer of concrete products
(concrete pavers, solid, hollow and thermo insulated
block, cement bricks). The present written Statement is
being duly signed by the authorised Representative of
the Respondent No. 29. Extract of Minutes of the Board
of Directors and Authorization Letter in this regard are
annexed herewith as ANNEXURE R-29/2 (Colly).
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That the Respondent No. 29 has been granted all
requisite certificates for functioning their business legally
and environment friendly. Production Start Certificate
dated 19/11/2022 given by the UPSIDA is annexed
herewith as ANNEXURE R-29/3. 1SO Certificates are
annexed herewith as ANNEXURE R-29/4 (colly).
UDYAM Registration Certificates are annexed herewith as
ANNEXURE R-29/5 (Colly). Electricity Saftey NOC is
annexed herewith as ANNEXURE R-29/6. Earth Pit Test
Reports are is annexed herewith as ANNEXURE R-29/7
(colly). Air, Noise & Ground Water Test Report is
annexed herewith as ANNEXURE R-29/8. Fire Safety
NOC is annexed herewith as ANNEXURE R-29/9. The
Respondent No.29 was also granted a licenses by U.P.
pollution Board regarding air and water pollution. The
true copy of license are annexed herewith as ANNEXURE

R-29/10 (colly).

That the respondent No. 29 has already been granted

Registration and License to Work under the Factories Act,

1948 and the same is annexed herewith as ANNEXURE

R-29/11.

The Respondent No.29 is not involved in any sort of

activity which is against the term and conditions of

licenses granted to them by the U.P. pollution Board as

well as by various authorities.
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S. That the Respondent No. 29 has no connection or
Involvement with Wetland or any adjacent areas and
denies involvement in any activities causing

environmental harm.

PARAWISE REPLY

REPLY TO PARA 1-2.

That the corresponding paras 1-2 of the application need no

reply.

REPLY TO PARA 3.a.
That the corresponding para 3.a. of the application need no

reply. However, the applicant may be put to strict proof
thereof.

REPLY TO PARA 3.b.

That the corresponding para 3.b. of the application concerning
Respondent No0.29 is denied. It is denied that Respondent
No.29 is doing any violation in and around the Mussorie-
Gulawathi Industrial Area in close proximity to the Hasanpura
Lodha Wetland of the provisions of Environment (Protection)
Act, 1986, the Water (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution) Act, 1981
and the Wetlands (conservation and Management) Rules, 2017
and Rules framed under the said enactments, the applicant
may be put to strict proof thereof. The para 1-5 under the
head of Brief Facts may be read herein as reply to the
corresponding para and the same are not repeated herein for

the sake of brevity,

(% Scanned with OKEN Scanner



1002

—
(5D
REPLY TO PARA 3.c.

That the corresponding para 3.c. of the application concerning
Respondent No,29 is denied. 1t is denied that there is any
unauthorized and illegal occupation of land, encroachments,
dumping of sand & construction waste in and around Hasanpur

Lake and blocking of overflow drains and discharge of

untreated wastewater into Hasanpur Lake and Wetland
(largest wetland in NCR) by Respondent No.29, causing
multiple serious health issues/ ailments as a direct
consequence of toxicity in Hasanpur Lake, wetland and qground

water. The para 1-5 under the head of Brief Facts may be read

herein as reply to the corresponding para and the same are

not repeated herein for the sake of brevity.

REPLY TO PARA 3.d.

That the corresponding para 3.d. of the application need no

reply. However, the applicant may be put to strict proof

thereof.

REPLY TO PARA 3.e. -3.f.

That the corresponding para 3.e.-
no reply. However, the applicant may be

3.f. of the application need
put to strict proof

thereof.

REPLY TO PARA 4-7.
That the corresponding para 4-7 of the application need no

reply. However, the applicant may be put to strict proof

thereof.
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REPLY TO PARA B-18,
That the corresponding para 8-18 of the application need no

reply.
REPLY TO PARA 19-30.
That the corresponding para 19-30 of the application need no

reply, the same is not concerned with Respondent No.29.

However, the applicant may be put to strict proof thereof.

REPLY TO PARA 31-39,
That the corresponding para 31-39 of the application need no
reply, the same is not concerned with Respondent No.29.

However, the applicant may be put to strict proof thereof,

REPLY TO PARA 40.
That the corresponding para 40 of the application need no
reply, the same is not concerned with Respondent No.29.

However, the applicant may be put to strict proof thereof.

REPLY TO PARA 41.
That the corresponding para 41 of the application concerning

Respondent No.29 is denied. It is denied that there is
unauthorized and illegal occupation of land, encroachments,
dumping of construction waste within and around the
Hasanpur Lake Wetland, in clear violation of the Wetland
Rules, 2017, by Respondent No.29. However, the applicant
may be put to strict proof thereof. The para 1-5 under the
head of Brief Facts may be read herein as reply to the
corresponding para and the same are not repeated herein for

the sake of brevity,
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REPLY TO PARA 42-44,

That the corresponding paras 42-44 of the application need no
r'opl\_f, the same is not concerned with Respondent Nn 29

However, the applicant may be put to strict proof thereof.

REPLY TO PARA 45.
That the corresponding para 45 of the application concerning

Respondent No.29 is denied. It is denied that there is declined

in the around water level in the Hasanpur-Lodha Area, which is

recult of illegal abstraction of ground water for their

commercial purposes by Respondent No.29. However, the
applicant may be put to strict proof thereof. The para 1-5
under the head of Brief Facts may be read herein as reply to
the corresponding para and the same are not repeated herein

for the sake of brevity.

REPLY TO PARA 46-47.
That the corresponding para 46-47 of the application need no

reply, the same is not concerned with Respondent No.29.

However, the applicant may be put to strict proof thereof.

REPLY TO PARA 48-49.
That the corresponding para 48 of the application concerning

Respondent No.29 is denied. It is denied that Respondent
No.29 is perpetrator and liable and accountable for the
violation of applicable laws, rules and regulations including the
environmental laws. However, the applicant may be put to
strict proof thereof. The para 1-5 under the head of Brief Facts

(% Scanned with OKEN Scanner



1005

may be read herein as reply to the corresponding para and the

same are not repeated herein for the sake of brevity.

REPLY TO PARA 50.

That the corresponding para 50 of the application need no
reply.

REPLY TO PARA 51.A.-51,B,

That the corresponding grounds under 51.A.-51.B. of the
application need no reply, the same is not concerned with
Respondent No.29. However, the applicant may be put to strict

proof thereof.

REPLY TO PARA 51.C.
That the corresponding grounds under 51.C. of the application

concerning Respondent No.29 is denied. It is denied that there
is unauthorized and illegal occupation of land, encroachments,
dumping of sand & construction waste in and around Hasanpur
Lake and blocking of overflow drains and discharge of
untreated wastewater into Hasanpur Lake and Wetland
(largest wetland in NCR) by Respondent No.29 causing
multiple serious health issues/ ailments as a direct
consequence of toxicity in Hasanpur Lake, wetland, adjoining
agricultural land and ground water. The para 1-5 under the
head of Brief Facts may be read herein as reply to the

corresponding para and the same are not repeated herein for

the sake of brevity.

REPLY TO PARA 51.D.-51.N.
That the corresponding grounds under 51.D.-51.N. of the
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application need no reply, the same is not concerned with
Respondent No.29, However, the applicant may be put to strict

proof thereof,

REPLY TO PARA 51.0.
That the corresponding grounds under 51.0. of the application

concerning Respondent No.29 is denied. Tt is denied that there
is unauthorized and illegal occupation of land, encroachments
dumpinag of sand, construction waste, solid waste within and
around the Hasanpur Lake Wetland by Respondent No.29 in
clear violation of the Wetland Rules, 2017, pushing back the
shoreline of the Hasanpur Lake. The para 1-5 under the head
of Brief Facts may be read herein as reply to the corresponding

para and the same are not repeated herein for the sake of

brevity.

REPLY TO PARA 51.P-51.S.
That the corresponding grounds under 51.P.-51.S. of the

application need no reply, the same is not concerned with
Respondent No.29. However, the applicant may be put to strict

proof thereof.
REPLY TO PARA 51.T.

That the corresponding grounds under 51.T. of the application
concerning Respondent No.29 is denied. It is denied that
Respondent No.29 is perpetrator and liable and accountable
for the violation of applicable laws, rules and regulations
including the environmental laws, However, the applicant may
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be put to strict proof thereof. The para 1-5 under the head of
Brief Facts may be read herein as reply to the corresponding
para and the same are not repeated herein for the sake of
brevity.

REPLY TO PARA 52-54,

That the corresponding paras 52-54 of the application need no

reply.

REPLY TO PAYER CLAUSE

That the prayer clause against the concerning Respondent
No.29 is denied and disputed. The Applicant may be put to
strict proof thereof. The para 1-5 under the head of Brief Facts
may be read herein as reply to the corresponding para and the

same are not repeated herein for the sake of brevity.

PRAYER
It is therefore humbly submitted that this Hon’ble Tribunal be

RESPONDENT NO.29

through v
e
Date : 21/02/2025

Delhi (YAJUVANDRA SINGH & ASSOCIATES)
Advocates

Ch.No- 625-A, Western Wing,
Tis Hazari Courts, Delhi-54
Mob: 9013085800, 9810871948
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VERIFICATION

Verified at Delhi on 21%' day of February, 2025, that the
contents of para No. 1 to 3 of the preliminary
objections/submissions, contents of para No. 1 to 5 of the brief
facts, contents of the parawise reply of para no 1 and 54 of
the application, reply to prayer clause and the contents of
prayer clause are_true and correct to my knowledge and advice

given to me and nothing has been concealed thereini s ¢0 -

(AR) FOR
REPONDENT NO. 29
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1155 of 2021
IN THE MATTER OF:
KAUSHALENDRA KUMAR s Applicant

VERSUS
UNION OF INDIA AND ORS. ...Respondents

AFFIDAVIT

1, Rahul, aged aboul ....S/o Mahaveer Singh R/o 72, Latifpur,
Ghaziabad, AR of KJS Concrete Pvt. Ltd.
vaI, UPSIDC Industrial Area, Massorie-Guiawati

trict- Hapur, U.P. 245101 do hereby solemnly

{ h%m ;.ﬁe above matter and am well conversant with
]Nacts of Ji:he above mentioned suit and hence I am the

competent to depose the present affidavit.

2. That I have filed the accompanying written statement, on
behalf of Respondent no. 29 the contents of the same__

have not reproduced herein for the sake of brevity.

VERIFICATICN M
Verified at Delhi on 21" day of February, 2025, that the

contents of above affidavit are true and correct and anc_hing__

has been concealed therein.

Ni_‘: T
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Corporate Identity Number : U45204DL2011PTC214320 2010-2011
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is this day incorporated under the Companies Act, 1956 (No. 1 of 1956) and that the
company is private limited.
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(THE COMPANIES ACT, 1956)
(COMPANY LIMITED BY SHARES)
MEMORANDUM OF ASSOCIATION

OF

KJS Concrete Private Limited

The Name of the Company is KJS Concrete Private Limited.

of the Company will be situated in the National Capital Territory of Delhi.

The Registered Ollice
The objects for which the Company is established are :-
THE MAIN OBJECTS TO BE PURSUED BY THE COMPANY ON IT

ARE:-

S INCORPORATION

To carry on in India or abroad the business of manufacturers, dealers, traders, distributors,
stockist, contraclors, importers and exporters of construction and building malerials of all
types and description, including ready mixed concrele, concrele blocks mortar, screeds,
cements, asphall, aggregates, sands, water proofing compounds and chemicals.

arrying business and to work mines or quarries and to prospect for,

facture, sell or otherwise deal with limestone, granite,
ores. metals, minerals, oils, precious and olher

lly to carry on business of mining in all branches
manufacturers for the purpose

To carry on mining / qu
search lor, find, work, crush, smell, manu
basalts, dolomite, sandstone, chalk, clay,
stones or deposils or products and genera
and to carry on business relating 10 mining , explorers, producers,
of such contracls or as an independent business and to execute any contracts for work involving
the supply or use of any of the malerial or machinery.

To construct, execute, erect and lay oul, improve, develop, maintain civil and conslruction

work relating lo roads, highways, sewers, drains, electric lines, pipelines, gas lines., residential

and industrial projects.

)
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(B) THE oBUECTS INCIDENTAL OR ANCILLARY TO THE ATTAINMENT OF THE MAIN
OBJECTS ARE :-

2

1. To acquire by purchase, lease, exchange or otherwise any movable or Immovable property
and any rights or privileges which the Company may deem necessary or convenient for the
purpose of its main business.

2. To enter into partnership or into any arrangement for sharing profits, union of interest, joint
venture, reciprocal concession or co-operalion with persons or companles carrying on or engaged

in the main business or transaction of this Company,

3. Toimport, buy, exchange, alter, improve and manipulate in all kinds of plants, machinery,
apparalus, tools and things necessary or convenient for carrying on the main business of the

Company.

4. To vest any movable or immovabie property, rights or interests required by or received or
belonging to the Company in any person or company on behalf of or for the benefit of the
Company and with or without any declared trust in favour of the Company.

5. To purchase or otherwise acquiré. build, carry out, equip, maintain, alter, improve, develop,
manage, work, control and superintend any plants, warehouse, sheds, offices, shops, stores,
buildings, machinery, apparatus, labour lines, and houses, warehouses, and such other works
and conveniences necessary for carrying on the main business of the Company.

6. Toundertake or promote scientific research relating to the main business or class of business

of the Company.

7. Toacquire and takeover the whole or any part of the business, goodwill, trade-marks properties
and liabilities of any person or persons, firm, companies or undertakings either existing or new,
engaged in or carrying on or proposing to carry on business this Company is authorised to
carry on, possession of any property or rights suitable for the purpose of the Company and to
pay for the same either in cash or in shares or partly in cash and partly in shares or otherwise.

8. To negotiate and enter into agreements and contracts with Indian and foreign individuals,
companies, corporations and such other organisations for technical, financial or any other
such assistance for carrying out all or any the main objects of the Company or for the purpose
of activily research and development of manufacturing projects on the basis of know-how,
financial participation or technical collaboration and acqulre necessary formulas and patent
rights for furthering the main objects of the Company.
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3
ate with any other company of

1, to amalgam .
1s of the Company in any

 Subject to Sections 391 to 394, 394A of the Ac
9 l similar to the objec

which all or any of their objects companies having
manner whether with or without the liquidation.

[ ¢ art in the formation,
10.  Subject to any law for the time being in force, to undertake or take mtl ||J o e
3 ate,
supervision or control of the business or operations of any porson, firm, body
association undertaking carrying on the main businnss of the Gompany.

‘ | i A 5, patent-
11. Toapply for, obtain, purchase or otherwise acquire and prolong and renew any patents, pato
sistance, manufacturing

rights, brovets, invenlions, processes, scientific lechnical or other assis
processes know-how and other information, designs, patlerns, copyrights, trade-marks, licenses
concessions and the like rights or benefits, conferring an exclusive or non-exclusive or Iimi?ed
or unlimited right of use thereof, which may seem capable of being used for or inconneclion
with the main objects of the Company or the acquisition or use of which may seem calculated
directly or indirectly to benefit the Company on payment of any fee royally or other consideralion
and to use, exercise or develop the same under or grant licenses in respect thereof or otherwise
deal with same and to spend money in experimenting upon testing or improving any such

patents, inventions, right or concessions.

12. Toapply for and obtain any order under any Act or Legislature, charter, privilege concession,
licence or authorisation of any Government, State or other Authority for enabling the Company
to carry on any of its main objects into effect or for extending any of the powers of the Company
or for effecting and modification of the constitution of the Company or for any other such
purpose which may seem expedient and to oppose any proceedings or applications which may
seem expedient or calculated direclly or indireclly lo prejudice the interest of the Company.

13. To enterinto any arrangements wilh any Government or Authorilies or any persons or companies
that may seem conducive to the main objects of the Company or any of them and 1o obtain
from any such Government, authorily, person or company any rights, charters, contracts,
licences and concessions which the Company may think desirable to obtain and to carry out,

exercise and comply therewith.

14. To procure the Company to be registered or recognised in or under the laws of any place
oulside India and to do all act necessary for carrying on in any foreign country for the business
or profession of the Company.

15. To draw, make, accept, discount, execute and issue bills of exchange, promissory notes bills
of lading, warrants, debentures and such other negotiable or transferable instruments, of all
types or securities and to open Bank Accounts of any lype and to operate the same in the
ordinary course of the Company.

16. To advance monaey either with or without security, and to such persons and upon such terms
and conditions as the Company may deem fit and also to invest and deal with the money of the
Company notimmediately required, in or upon such investments and in such manner as, from
lime to time, may be determined, provided that the Company shall not carry on the business of
banking as provided in the Banking Regulations Act, 1949.

17.
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thereunder and 1l & 372A of tho Act an
-1 < 3 r " : »1 € (l "
1e Direclions issued by the Reserve Bank of India !tn o) St ity
a, 10 receive money on

deposil or loan ar i
e v lhi:‘kscrul borrow or raise money in such manner and at such ti ;
) ; itand in particular by the issue of debentures, d ‘I ey < e 0.0l
d sue ) s, do 5-slock
1 1erwise and to secure the repayment of any money borrowe 1'”'““"“-: g Lokt
-y . ' WEC, ralse wi )
. 1'\lrg;n or lien upon all or any of the properlies, or assels or raven l “"l‘" o it
»oth present and future, i ingi L calial . o Aot ofthe @
€ . including its uncalled capi e e
. ¢ capital and als i
T ey é also by a similar mortgage, charge
e Ob"qa;i o gu:;rantoo the performance by the Company or any other pmsor? o; l"o(r::};m
( un comn . )
b v i Szlr;ake(r; by Itha Company or such other person or company to give |hg
and such other powaers as i
s may seem expadie
or pay off any such securilies. S e

To unde
. dertake and execute any lrusts, the underlaking of which may seem to the Company
desirable, either gratuitously or otherwise.

To csl.abﬁsh. or promote or concur in establishing or promole any company for the purpose of
acquiring all or any of the properties, rights and liabilities of the Company.

To sell, lease, mortgage, exchange, grant licenses and other rights improve, manage, develop
and dispose of undertakings, investments, properties, assets and effects of the company or
any parl thereof for such consideration as may be expedient and in particular for any shares,
stocks, debentures or other securilies of any other such company having main objects altogether

or in part similar to those of the Company.

f the Act, to distribute among the members in

Subject tothe Provisions of Section 100 to 1050
y or any proceeds of sale or disposal of any

specie or otherwise any property of the Compan
properly of the Company in the event of winding up.

o reserve or otherwise 10
ney received by way of
money received in
of forefeited shares

or bonus among the member or lo place t

To distribute as dividend
time to lime, determine any mo

apply, as the Company may, from
premium on debentures issued at a premium by the Company and any

respect of forefeited shares, money arising from the sale by the Company
subject to the provisions of Sec. 78 of the Companies Acl, 1956.

To employ agents of experls to investigate and examine into the conditions, prospects value,
character and circumstances of any business concerns and underlakings and generally of any

assets properties of rights which the Company purpose to acquire.

isers or donations of any movable or immovable property orany

To accepl gilts, bequesls, dev
nembers or olhers.

right or interests therein fromt
r such special funds

aintaining any of ihe
he interest of the

nd, sinking fund, insurance fund or any othe
g, research, extending of m

To create any reserve fu
h purpose conducive to !

whether for depreciation, repairing, improvin
properties of the Company or for any other suc

Company.
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subscribe contribute, gift or donale any money, righls or AS56 :1:::0 gifts or donations of

al obincts or lam
: chari iontific ic, genoral or usual objects or | .
religious, charitable, scientitic, public, genor; ) sociations, trusts, scientific

1 ' o i 4, AG¢
money or such other assels to any inslitutions, clubs, socielies, a 1. body of individuals or
research associations, funds, universities, college or any individual, body

bodies corporale.

27. Toestablish and maintain or procure the establishment and maintenance of any oonlr;:::l:::l;r:if
non-contributory pension or superannuation, provident or graluity funds tor um‘hnnu ' S it
give of procure the giving of the donations, gratuities pensions, allowances, Im'nlf {the
emoluments of any parsons who are or were at any time in the umP"’YmP"l o sorw:‘! n tc]r(l
company or any company which is a subsidiary of the Company or is allied to o aSa(?C"] -
with the Company or with any such subsidiary company or who are or were al any timoe Dlre(j‘lor.a
oroflicers of the Company or any other company as aforesaid and the wives, wldowrf. tamilies
and dependents of any such persons and also to eslablish and subsidise and subscribe to any
institutions, associalions, club or funds calculated to be for the benefit of or advance aforesaid
and make payments to or towards the insurance of any such persons as aforesaid and to do
any of the matters aforesaid, either alone or in conjunction with any such other company as
aloresaid.

28. To establish, for any of the main objects of the Company, branches or lo establish any firm or
flirms at places in or outside India as the Company may deem expedient.

29. Topay forany property or rights acquirad by or for any services rendered to the Company and
in particular to remunerate any person, firm or company introducing business lo the company
either in cash or fully or partly-paid up shares wilth or without preferred or deforred rights in
respect of dividend or repayment of capital or otherwise or by any securilies which the company
has power to issue or by the grant of any rights or options or partly in one moda and partly in
another and generally on such terms as the company may determine, subject 1o the provision
of section 314 of the act.

30. To pay out of the funds of the company all costs, charges and expenses of and incidontal to
the formation and registration of the company and any company promoted by the company and
also all costs, charges, dulios, impositions and expenses of and incidental 1o the acquisition
by the company of any property or assets.

31. To send oul to loreign countries, its director, employees or any other person or persons for
investigation possibilities of main business or trade procuring and buying any machinery or
eslablishing Irade and business connections or for promoting the interests of the company ancd
to pay all expenses incurred in the connection.

32. Tocompensate for loss of office of any Managing Director or Directors or other officers of the
Company within the limitations prescribed under the Companies Act, 1956 or such other statule
or rule having the force of law and to make payments lo any person whose office of employment
or duties may be determined by virtue of any transaction in which the Company is engaged.
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33. Toagree to refor o arbitration any dispute, presont or future between the Company and any

other company, firm, individual or any other body and to submil the same 1o arhitration in India

or abroad eithor in accordance with Indian or any foreign system of law

34, To appoint agents, sub-agonts, dealets, managers tanvassers, salos, represontatives or
kind of the main business of which this Company is authorisacl

salesmen for transacting all or any
;ompany in India or in any other country and

to carry on and to constitute agencies of the (
establish depots and agencies in differont parts of tho world.

(C) THE OTHER OBJECTS ARE -

aclurers, tradors, importers and oxportors of and dealers in

1. Tocarnyonthe business as manuf
all other such lypes of utensils and kitchan requisitios

aluminium utensils, steol utensils, and
of all types.

To act as business consullant, give advice, to engage in dissemination of information in all
aspects of business, organisation and industry in India and to advise upon the means and

methods for extending and developing systems or processes relaling to production, storage,
ale of good in India and abroad and/or

P

distribution, marketing, and securing of orders for s
relating to the rendering of services.

axios, mini buses and conveyances

To carry on the business of running motor lorrios, motor t
do the business of common carriers.

of all kinds and to Iransport passengers, and goods and to

63

4. Tocarry on business by whole salo or retail, or otherwise of interior decorators and furnishers,
upholsters, and dealers in and hirers repairs, cleaners, stores and warehouses of furniture,
carpets, linoleums furnishing fabrics and such other floor coverings, household utensils, china
and glass goods, fittings, curtains and such othor household requisites of all lypes.

To carry on the business as brewers, distillers, bolllers, cannaers preseivers, coopers dehydrators,
moteliers and merchants of and dealers in fruits, herbs, vegetables, plants and liquors by
products therefrom, whether intoxicating or not, lonics, vitamin, boverages, llavoured drinks,
nectar, punch aerated waters and drinks whather soll or olherwise.

6. Tocarry on the business of tobacconists in all its branches and to soll, make-up and manutacture

tobacco, cigars, cigareltes and snuf [

7. Toactas cargo agoents, travel agents, insurance agonts, ship brokors, chaner parly contractors,

ship agents, packing forwarding and clearing agent, salvors, wrock removers wreck raisors,
auclioneers, inspectors and obsorvers of qualily control custom-house agents, commission
agents and general sales agonts for any of the air lines, steam-ship companies, railway and

transport companies or any such porson,
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4, maoat, aggricullural

L3
vogatahlo sooda, fif
5 of all lypot.
and motion pleturas

oy hibitions.

To carry on the business of cold storage of fruits,
yorishabla items

products, milk, dairy products and such othor |
i ibition of films
To carry on the business of production, distribution or exhibition ;

H caliows an

and the running of thoatros, cinemas, studios and cinematographic

i [ 3 o comaent lime and bui
To trade, deal in and undertake manulacturing, of bricks, lils, pipes, comen i
| o, iinnan dlars, contraclon,
construction requisiles and to cany on all or any of the busineas of buildo .
- B ,

loase, take on lease, orzehang

, hora-dita-ments ol any

felingg

architects, decorators, furnishers and lo acquire, hold, morlgage
orotherwise deal in lands, buildings, house, flals, bungalows, shops

tenure or freehold for residential or businesses purposes.

To cullivate, grow, produce or deal in any agricultural, vegetable or fruit products and 10 carry

on all or any of the businesses of farmers, dairyman, milk contractors, dairy farmors, millers,
purveyors and vendors of milk and milk products, condensed milk and powdered milk, cream,

cheese, butter, poultry, fruits, vegetables, cash crops and provisions of all kinds.

to cultivate, tea, coffee, cinchona and any other such similar product and to carry on the
business of planters in all its branches, to carry on and do the business of cultivators, winners
and buyers of every kind of vegetable mineral or such other product of soll, dispose of and deal
in any such produce, either in its prepared, manufactured or raw state and either by wholesale
or retail.

To carry on the business of manufacturers of or dealers in pulp and paper of all kinds and
articles made from paper and pulp such as card boards and wall and ceiling papers and packaging

cartons and newspapers and newsprinls.
To carry on the business of purchase and sale of petroleum products, o act as dealers and
distributors for petroleum companies, to run service stations for the repair and servicing of

automobiles and to manufacture or deal in fuel oils, culling oils and greases.

To carry on the business of iron-founders, makers of scienlific, industrial and surgical
instruments, mechanical engineers, and manufacturers of agricultural implements and other
machinery, steel castings and forgings and malleable iron and steel castings, lools makers,
brass founders, metal workers, boiler-makers, mill wrights, machinists, iron and steel converters,
smiths, builders, painters, metallurgists, electrical engineers, water supply engineers, gas
makers, farmers, printers, carriers and merchanls and to buy , sell, manufacture, repair, convert,

alter, let on hire and deal in machinery, implements and rolling stock.
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16. To carry on the business of holaoliers, moteliers, restaurant owners, sweet-meal merchants,
refreshments, room proprielors, refreshment contractors and ownrun garages, shops, stores,
godowns, bars, refreshment rooms, caletarias, discolheques, restaurants and places for sale,
custody, bailment, deposit or protection of the valuable goods and commodities.

To carry on the business of manufacturing and dealing, in assembling, buying, selling, reselling,

exchanging, altering repairing, importing, exporting, hiring, lelling, on hire, distributing, or dealing
in motor cars, motor cycles, scooters, motor buses, motor lorries, motor vans, trucks, locomotive
engines, frains and, all other road and rail conveyances, ships, boals, barges, launches, steamers
and other vessels, acroplanes, acroengines flying boats, hydroplanas, and aircrafts and aerial
conveyances of every description and kind for transport or conveyance of passengers,

merchandise or goods of description, whether propelled or moved or assisted by means of
petrol, spirit, electricily, steam, oil vapour, gas, petroleum, mechanical, animal or any other

17,

such motive power of all types.

18. To carry on the business manufacturing, dying, colouring, spinning, weaving, buying selling,
importing, exporling or otherwise dealing in all fabrics and other fibrous substances and
preparations and manufacturers of and dealers in colton, silk, woollen linen, hemp jute, rayon
nylon, artificial silk and such other yarn and all kinds of woven synthetic blended textiles

manufactured from such yarn.

19. Tocarry on the husiness manufaclurers of and dealors in industrial machinery, bearings, speed
reduction units, pumps, machine ltools, agricutural machinery and earth-moving machinery
including road rollers, bull-dozers, dumpers, scrapers loaders shovels and drag lines and light
engineering, goods such as cycle and sewing machines.

20. Tocarry on the business of manufacturers of or dealers in ferrous or non-ferrous metals iron &
steel aluminium, brass, tin, nickel, special, steel and their products.

21. Tocarry on the business of manufacturers, stockists, importers and exporters of and dealers,
in engineering drawing sets, builders of requisites steel rules, measuring taps, culting tools,
hand tools, precision measuring tools, machine tools, garage lools, hardware tools, instruments,
apparatus and such allied machinery, plant, equipment and appliances of all lypes.

22. Tocarry on the business as manufacturers, stockists, importers and exporters of and dealers
in bolts, nuts, nails, hooks, and such other hardware items of all lypes.

23. To c'arry on business as manufaclurers, stockists, importers, and exporters of and dealers in
forging, castm'gs. stampings, of all metals, machinery parts, moulds, press tools, jigs, fixtures
and compression moulding, steel products and automobile parts.

24, :
;’2 t:arry [on business as manufacturers stockists, imporlers exporters and repairers of and
a
trans?rs n dynamos, molors, armatures, magnets, batteries, conductors, insulators,
ormers, convertors, switch-boards, cookers, engineers presses and insulating material.
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and dealers in

25. Tocarry on business Surers. slockists, importers and exporters of
y on business as manufacturers, ) woven snack
A 1114 \ (5 IVETT STIaGKS
weareable and unwearable fabrics, high densily polythelene and polypropyleng, S

and trapaulins.
i i £ isls, i IS S
To carry on business as manufacturers of and dealers in and as stockisls, importe 5 and
stos malerials and fibres,

exporters of packing material, jointing and belting materials, ashe
msulation material and welding fluxes, carlons, containers, bozes and eases made of paper,

boards, wood glass, plastic, pulp, cellulose lilms, polylhene, rubbiar, metals, metal foils gelatine

tin flexible, treated, and laminated, or other materials.

26

To carty on business as manufacturors of and dealers in as stockists, importers and exporters
of botlles, jars, fibrite boxes corrugated containers aluminium foils of all lypes, wooden drums,
packing cases, rods, wires, ropes, strips, conductors equipment required for generation,
distribution and transmission of eleclric energy, cables, motors, fans, lamps, batteries and

[~}
=~

accumulators.

To sell, breed, import, export, improve, prepare, deal and trade in cattle, bird, poultry, game,
live and dead-stock of every description, egys, pork-pipes sausages, pickles spices, sauces,
jams, jelly, custard, prawn, potted meats, macaroni, spaghetti table delicacies, bread, biscuit,
wine biscuits and such other ferinaceous goods and producls cocoa, confeclionery, cakes and

28.

buns.

To carry on the traders and business of meal manufacturers, dealers in consumable stores and
provisions of all kinds foods stuffs, grains flour, seeds folder, cane oils, corn, wheat, wheat

products, slores, vegetable oils, ghee and vanaspali products.

29.

To set up a tanners and to carry on lhe business as manufacturers of and dealers in and

30.
importers and exporters of leather and raw hides and skins.

31. To carry on the business as manufacturers of and dealers in or as stockists, importers, and
exporters of plastics, synthelic resins, natural resins, polymer products and chemicals required
for the manufacture, processing and fabrication of plastics and similar other such producls,
tubes pipes, sheets films whether moulded extruded casted, formed or foamed.

32. To purchase, hold and acquire mines, mining leases, mining rights, mining claims and
melalliferrous lands and explore, work, exercise, develop and turn to account all sorts of major
and major minor minerals working of deposits of all kinds of minerals and subsoil materials and
to crush, win, set, quarry, smelt, calcine, refine, dress, amalgamate, manipulate and prepare

for market ores, metals, and mineral substances of all kinds and to carry on metallurgical
s, manufacture, assemble, fabricate, cast

oo

~

operations in all its branches and to prepare, proce .
fit, press machine, treat, weld, harden, plate, temper anneal any kind of metals and consequential

products.
To produce, manutacture, trade, deal in all dispose of alkalies, dyes, chemicals, acids, gases,

33. .
compounds, fertilisers, chemical, products of every nature and description, intermediates,
agents, insecticides, fumigates, dyestulls,

gs, biological, pharmaceuticals,

derivatives, all types of floatation regents wetling
dorived from phosphate

catalyic agents, direct colours, basic colours pigments, dru
sermus, vitamin products, hormones and products,
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mines, limestone quarries, bauxide mines, petroleum, natural gas and other natural deposits
useful or suitable in the manufaclure of chemicals and chemical products and 1o undertake the
business of spraying of pesticides.

To manufacture, generale, produce, sell, dispose of and deal in industrial gases domestic
gases for heating and lighting gas, system, heat light or any other such motive power obtained
by incinerating burning forest refuse, wood and plants,

To manufacture, buy, sell, imporl, export, alter, improve, manipulate, prepare for market,
exchange, install, repair, service, leton hire and deal in all kinds of surgicals X-ray units, X-ray
equipments, telecommunication machines, business machines, intercomns, teleprinters, dictating,
and recording machines, broadcasting apparatuses, loud-speakers, radios, auto-radio
reverberators, tape-players, casselle tapes, headphones, slereo-complex speakers, radios
control equipments, cameras, binoculars, microscopes, projectors, telescopes, television sets,

refrigerators, coolers, radars, computers and spare parls.
To procure of develop and supply technical know-how for the manufacture or processing the
installation or erection of machinery or plant in the working or mines, oil wells or other sources

of mineral deposits or in carrying out any operalions relaling lo agriculture, animal husbandry,
dziry or poultry-farming, forestry or fishery or rendering services in conneclion with the provision

of such technical know-how.
To deal in foreign exchange, subject to approval of appropriate authorities.

To organise and carry on the business of advertisers, advertising agents, liputic by consultants
and to organise propaganda and adverlising campaigns by means of press advertisements,
pamphlets, handbills, circulars, advertisement reels, posters, cinema slides or by any other
such means of all types or through the means of radio television or any other such media of all

types.
To undertake and execute, in India or any part of the world, turnkey projects for electrical

installations, air-conditioning, refrigeration, heating, cooling, ventilation humidification sanitary,
thermal and accoustic insulation work.

To c.arry on the business as manufacturers, traders, imporlers and exporters of and dealers, in
all kinds of carpets and floor coverings, whether made of woollen, colton, synthetic or such
other fibres or fibrous materials of all types.

To carry on the business as traders, importers and exporlers of and dealers, in collon and jute,
whether raw, semi-processed and all kinds of cotton and jute goods.

To carry on the business as shares and stocks brokers and to buy, sell and deal in all kind of
shares slocks, securities, bonds, debenlures, units and such other instruments of all types.

To carry on the business of public transporters and to pay all types of commercial vehicles
such as Trucks, Tempos, and pick up vans for carrying goods or passengers anywhere in

India.
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yorl agents, distributors, stockists, contractorg

To carry on the business as imporlers, exj e a0 KOS b
; 51 as manufactures, repros
suppliers, dealers of any kind and to acl o o, ool -

il "Ing, products
commission agents and merchants of commaditios, articles, |
kind or nature.

ufactures of Ih'-l(fﬁf._
To carry on the business of |l"|'|[?l)l'tl"!l."il nxpmlms, donlors, |I’ﬂf]0f.., rmantis £ oo ‘:(;
: ca . n 3 macning toolis an
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such other allied products thereol,
i ises and Indian
To secure sound investment of foreign capital in Indian undertaking and enterpr F:

capitalin foreign undertaking and enterprises.

Subject to the approval of RB) under Reserve Bank of India Act, 1934, as amended by RBI
(Amendment) Act, 1897, 1o carry on the business of leasing and hire purchase and to acquire
to provide on lease or to bo provided on hire purchase basis all types of industrial and offices,
plant equipment, machinery, vehicles, buildings and real estate required for manufacturing,
processing, transportation and trading business and such other commercial and service business

related thereto.,

Subject to the approval of RBI under Reserve Bank of India Act 1934, as amended by RBI
(Amendment) Act, 1897, to Finance the industrial enterprises by way of lending and advancing
money, machinery land, building, shed or such other things as may required by such industrial
enterprises either with or without security and upon such terms and condilions as the Company
may think fit and to guarantee or become securities for the performance of any agreement or
contract entered into by industrial enterprises, with any financial institutions, banks or other
parties for obtaining finance whether for its long terms capital, working capital, or for any

deferred payment finance.

To undertake and transact all kinds of agency business and/or promote any business commercial
orotherwise under sound principles and/or to act as distributors, agents, underwriters, brokers,
estate agents, middleman, contracl man, representation and indenting agent on commission,
allowance, as may be deemed fit in all commodities, merchandise and such other allied articles/

lines of business,

To carry on the business of printing, publishing, multi-colour printing, plate making and to deal

in printing ink, papors, printing machines and other printing materials.

To carry on the business of sale and purchase of industrial plots, Sheds, Factory building,
conslructions of commercial property, letting out of property, contractors for constructions of

building, roads.
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52. Toinvest, purchase, acquire, hold, underwrite, sell, exchange, deal in gifts, act as broker, sub-
broker, receive or otherwise deal in shares, stocks, sacurities, deposits, units, real estatos,
debentures, debenture stock, bonds, trusts, instrumonts and all other type of securities and to
render allied services, to act, arrange, manage and to provide alltype of services as Managers
to issue, advisors to issue underwriters, Registrar and transfer agents, portfolio Managers,
financial consultants, brokers, factors, leasing, hire-purchase, installments, investments,
commission agents, advettisers, stationers, printer, suppliers, convenciers, middlemen,
consultants, representatives, indemnily and guarantee business to firms, association & joint
ventures, promote companies and its allied aclivilies to subscribe, purchase, take on lease or
hire, or otherwise acquire membership of one or more stock exchange in India or abroad including

OTCEI and to operate, run and manage the same.

To carry on the business of manufacturers, developers and to deal in computers, computer

53.
parts, hardware, software, internet, E-mail, website, fax, telex, telephones and other media of
communication.

IV. The Liability of the members is Limited.

The Authorised Share Capital of the Company is Rs. 10,00,000/- (Rupees Ten Lacs Only)
divided into 1,00,000 (One Lac) Equity Shares of Rs.10/- (Rupees Ten) each.
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We the several persons whose names and addre
formed into a Company in pursuance of this Momorandum 0
agree 1o take the number of shares in the Capital of the Gompa

names.

Sl
No

Name, Description Occupation
and address of each

Subscriber
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KARAN PAL SINGH
S/o Sh. Pali Bhatt
B-15, lind Floor

Gr. Kailash Enc.- Il
New Delhi-110048
(Business)

KAMALJET SINGH AHLUWALIA
S/o Sh. Debender Singh Ahluwalia
Post Box No. 3

At/Post Barbil

Barbil, Orissa-758035

(Business)

TOTAL

PR

Place : New Delhi

Dated this 14th

day of February

\aqps are subscribed, are dosironus of baing
| Associalion and we respactively
ny set opposite 1o our respective

gy Hrmm.mlt.Hr_:‘.;':.Ilv"'u'tni'hrm ‘
'%:l;“,h,::|:1.;3:\l::\{w Hi“""m!”‘ of pceupation and Signalure \
;"il‘h (‘;lll\m"lﬂmr Subscribers ol witnpas or wilnesses ‘L
== B i V
500 Sell-
(Five Hundred
Only)
9500 Sd/-
(Nine Thousand
Five Hundred) v
& .
2 2
2 -~ g
m m —_—
£ oy eo
£ %a on
5] < Z"m
o | = f:_-'_‘% 9
SBEEe
g—’ Own oo
2 o008z
E Zoa5s
™
g’ Zm (_9-
g o @
7] )
o &
S
2
-—-——'-'-_._._._.-__'
10,000
(Ten Thousand
o) | 1l
__-_-_.—-—-'—'_.—-.__-—._-‘ ;
2011
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(THE COMPANIES ACT, 1956)
(COMPANY LIMITED BY SHARES)
ARTICLES OF ASSOCIATION
OF
KJS Concrete Private Limited

PRELIMINARY

Subject as hereinalter provided the Regulations contained in Table A’ in the First Schedule
to the Companies Act, 1956 shall apply to the Company.

INTERPRETATION

(1) Inthese Regulations :-
(@) “Company" means KJS Concrete Private Limited.
- (b)  "Office” means the Registered Office of the Company.

(¢}  "Act” means the Companies Act, 1858, and any slatutory modification thereof.

{d) "Seal" means the Common Seal of the Company.

"Directors” means the Direclors of the Company and includes persons occupying

(e)
the position of the Directors by whalever names called.

Unless the context otherwise requires words or expressions conlained in these Articles
shall be the same meaning as in the Act, or any slalutory modificalion thereol in force
al the date at which these Articles become binding on the Company.

(2

PRIVATE COMPANY

The Company is a Private Company within the meaning of Section 3(1) () and 2(35) of the

Companies Act, 1956 and accordingly :-

(a)  The right to transfer shares in the Company is restricted in the manner and to the
extent hereinalter appearing.
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loyment
yelusive of persons who are in the employ

t of the
in the employment o
g been formerly nd have continued \

(b)  The number of membars of tha Company (@

of the Company, and peraons who havin o by g il
Company, ware members of the Company while

i d to fifty;
10 be members aftar Iha employment ceased) shall be Inﬂ};?l hold o.na or more shares
the purposa of this definition whare two or more parsons jointly

r, and,
in the Company, they shall, be traated as a single membor,

provided that for

i s in or debentures
(€} Noinvitation shall be issued to the public or subscribe for any shares
of the Company.

2 nils members,
(4 Prohibits any invitation or acceplance of deposits from persons other tha
directors and relatives.

SHARE CAPITAL

(@  The Authorised Share Capital of the Company shall be such amounts and be divided
into such shares as may, from time lo lime, be provided in Clause V of the Memorandum
of Association with power to increase or reduce the capital in accordance with the
Company's regulations and legislative provisions for the time being in force in that
behalf with the powers fo divide the share capilal, whether original increased or decreased
Into several classes and attach thereto respectively such ordinary, preferential or special

rights and conditions in such a manner as may for the time being be provided by the
Regulations of the Company and allowed by law.

®)  The minimum paig up Capital of the Company shall be Rs. 1,00,000/- (Rupees One
Lac).

The business of the Company may be commenced soon after the incorporation of the Company
as and when the Directors shall think fit notwithstanding that part of the shares have been
allotted.,

dispose off the same.

The Company in general meseting may decide to issue fully paid y

pbonus share to the member
if so recommended by the Board of Directors.
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CALLS ON SHARES AND TRANSFER OF SHARES

IO. lhB Djl( CtO S e (3] wWo (8] I H.k” 1 n ors Pf € *

11. ::.1;:;122?2?::1:1?,Eqm::::,g“::: ::Illlany ol his shares must nolify the Board of Directors of the
'8, the alue and the name of the proposed transferes and the Board must

offer to the other share holders the shares offorad at the fair valuo and if the offar is accapted

the shares shall be transforred 1o the acceptor and if the shares or any of them, are not so
accepted within one month from the date of notice to the Board the members proposing
transfors shall, at any time within three months aftarwards, bo at libarly, subject to Articles 1é
and 13 hereot, to sell and transfer the sharos to any persons al the same or at higher price,

In case of any dispute, regarding the fair value of the share it shall be decided and fixed by the

Company's Auditor whose decision shall be final,
No transfer of shares shall be made or registered without the previous sanction of the Direclors

12.
except when the transfer is made by any member of the Company to another member or to a
member's wife or child or children or his heirs and the Directors may decline to give such
sanclion without assigning any reason subject to Section 111 of the Act.

13.  The Directors may refuse to register any transfer of shares (1) where the Company has a lien

on the shares or (2) where the shares are not fully paid up shares, subject to Section 111 of

the Companies Act, 1956.
14.  Subject to Section 111 of the Act, the Directors may in their discretion, without assigning any
reason, refuse to register the transfer of any shares to any person, whom it shall, in their

opinion, be undesirable in the interest of the Company to admit to membership.

15. At the death of any members his or her shares be recognised as the property of his or 'har
heirs upon production of reasonable evidence as may required by the Board of Directors.

The instrument of transfer must be accompanied by the certificates of shares.

16.
GENERAL MEETINGS
17.  All General Meetings other than the Annual General Meeling shall be called Extra-ordinary
General Meetings.
18. (a) The Board may whenever it thinks fit, call an Extra-ordinary General Mestings.

(b)  If atany time there are not within India directors capable of acting who are sufficientin
number to form a quorum, any Director or at least any two members of the Company

may call an Extra-ordinary General Meeling in the same manner, as nearly as possible,

as that a meeting may be called by the Board.
19.  Atleast twenty-one days, clear notice of General Meetings of the Company, specifying Fha
day, hour and place of meeting and the objects shall be given. In every such notice calling

meeting of the Company there will appear a statement that member is entitied to appoint
proxy lo attend and to vote instead of himself. A General Meeting may be
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4
one days il consent is accorded in case of
vote there at and in case ol any other

calied after giving a notice shofter than twenty:
prosont of the paid up share

any general meeting of all the membors entitled to
meeting by members holding not less than a5 (Ninety Five)

capital and is given a right to vote a meeling
i Hme
No Busmess shalt be transacted at any uvm-m!im-nlun_l.llrlh!ssqunmmul members in present,
A least two membors prosent in person shall be quorum for general meeting.
¥ P o r ! o
The Chatrman, itany, of the Board, shall prosido as Chairman of all Roard and general moetings,
5 minutes alter the time

of the Company. If at any time the Chairman is not present within |
- shall olect ono of the

appointed tor holding the same, the Directors and members presont
Directors prosent to be Chairman of such meeting, If no directors is present of unwilling to act

as Chairman, the members may appoint one of their members as Chairman.
DIRECTORS

The number of Directors shall not be less than two and not more than twelve.

The following shall be the First Ditectors of the Company.

1. KARAN PAL SINGH
2 KAMALJET SINGH AHLUWALIA

“.

The Directors may from time to time, appoint one or more of their body to the olfice of the
Managing Director for one or more of the divisions of lhe business carried on by the Company
and lo enter into agreement with him in such terms and conditions as they may deem fil.

The Directors shall have the power, at any time and from time to time, to appoint any person
as additional Director in addition to the existing Director so that the total number of Directors
shall not at any lime exceed the number fixed for Direclors in these articles, Any Direclors so
appointed shall hold office only until the next following Annual General Meeling but shall be

eligible thereof for election as Direclor.
The Managing Director may be paid such remuneration as may, from time to time, be

determined by the Board and such remuneration as may be fixed by way of salary or

commission or participation in profits or parlly in one way or partly in another subject to the

provisions of the Companies Acl, 1956.
ry for the transaction, of the business of the Board meeting subject 10

The quorum necessa
Section 287 ol the Act, shall be one third of the lolal strength or al least \wo whichever is

higher.

Subject to section 289 of the Act, a resolution in writing signed by at least wo [Jireclgs
except a resolution which the Act specifically required il to be passed at a Bgafd mnohnlg
shall be effective for all purposes as a resolution passed at a meeling of Directors duly

called, held and constituted.
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Subj i
Ject to Provisiong of Section 3

Not les:
| Sthan g (three) months fron
1eld, have Powar (o ‘

3 of the Act, a Diro
the State inwhich
any membor of 1y Con

clor, who may be absent for a period,
ho mesting of the Board are ordinarily
i writing under his name I:;"tli"y :"90190 i
5 | diftior. St 10 Board and at his discration to
is present in PoISon or coase 1, 1 it ale Director shall vacate office when his appointen
50 acting shay eiicion m-]d i I(I! director, Snw'! as aforesaid such altornate diroctor while
dulies ang A iy charge all functions and powers and bo subject to all the
E—— and ;0 mmba [);r:}u(:::,r,:l;::zl I':o represents and sh.all be entitled to receive
> eting on behalf of meeting attended by him,

. appoint
d ivi

irector by 9iving nolice
remove, such allernate

l:z:gri‘::gf 2’:::}' :Lﬂ\‘m ptw‘mr forengagement and dismissal of managars, engineers, assistants,
§ and shall have power of general direction I
superintendence, of the business ; ' donlionsh e
; nee, ness of the company with full powers to do all such acts, matlers
and things deemed fiecessaty, proper or expedient for carrying on the business and concern
of the Company including the power to make such investment of the Company's fund as they
shall think fit, subject to the limit fixed by the Board of Directors under Section 292 of the Act
and sign contracts and to draw, n ake, sign, accept, endorse and negotiate on behalf of the
Company all bills of exchange, promissory notes, hundies drafts, Government Promissory
Notes and other Government securities and such other instruments.

The Director may delegate all or any of their powers to such other Directors, Managers or
other persons as they think fit and shall have power to grant to any such person such power
of allorney, as they deem expedient and such powers at pleasure to revoke, subject to
Sectlion 292 and 312 of the Companies Act, 1956,

Subject to Provision of the Companies Act, 1956 the director shall receive such remuneration
for their services as may, from time o time, be determined by the Company in general
meeling or may be contained in an agreement, il any, between the Company and any Director

or Directors.

Subject to the provisions of the companies Act, 1956 and the Rules framed there under, each
Director shall receive out of the funds of the Company by way of sitling fees for his sevices
as per the provisions of the Companies Act, 1956 for every Board meeling attended by him.

A Director shall not be required to hold any qualification shares in the Company and also not

required to retire by rotation.

The Director shall also be paid travaelling and other exponses of allending and returning from
meelting of the Board (including hotel expenses) and any other expenses properly incurred by
them in connection with the business of the Company. The Directors may also be remunerated
for any extra services done by them outside their ordinary duties as Director, subject lo the

provisions of Section 314 of the Act.
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POWERS AND DUTIES OF DIREC TORS
The business of the Company shall be managed by
such expenses preliminaty and incidental to tho promo -
registration of the Company as they think fit and may oxerciso ¢

— 80
and do on behall of the Company all such acts as may bo exerci A g and are requirad 10 be
in general meoting and are not barred by statue or by thosn Atticlos i

. I ations
oxorcised or done by the Company in General Meeting, subject novmlhn!nls.s to ‘m‘{;::-’:;l::'qift;tnn!
of the Articles, to the provisions of tho statuo and 1o such regulations et DENG A (‘onnral
with aforesaid regulations or provigions as may bo pmﬁﬂfihﬂd by "'_" Compqny'l;.' |'] o an
meeting but no regulation made by the Company at the general meeting shall invalld? | Y
prior act of the Directors which would have been valid if such regulations had not been mace.

s who may pay all

tion, formalion, nstablishment and
auch power of thae Cornpany
ol or dona by the Company

the Doard of Dirocto

X : . " > i i 5
The Board of Directors may from time 1o time, pay to the membors such interim dividonds as

appear to be justified from the profits of the Company.
BORROWING POWERS

Subject to section 58-A and 202 of the Companies Act. 1956, and Regulations made thereunder
and Directions issued by the RBI the directors may, from time to time, raise or borrow any
sums of money for and on behalf of the Company from the member or other persons, companies
or banks or they may themselves advance money to the company on such interest as may
be approved by the Directors.

The Directors may, from time to timo, secure the payment of such money in such manner
and upon such terms and conditions in all respects as they deem fit and in particular by the
issue of bonds or debentures or by pledge, mortgage, charge or any other security on all or
any properties of the Company (both present and future) including its uncalled capital for the

time being.

Any debenture, bonds, or olher securilies may be issued at discount, premium or otherwise
and with special privileges as lo redemption, surrender, drawing and allotment of shares of
the Company and otherwise.

OPERATION OF BANKACCOUNTS

The Directors shall have the power to open bank accounts to sign cheques on behalf of the
Company and to operate all banking accounts of the Company and to receive payments,
make endorsements, draw and accept negotiable instruments, hundies and bills or may

authorise any other person or persons to exercise such powers.
ACCOUNTS

(a)  The Board shall, fromtime to lime, determine whether and to what extent and at what,
times and places and under what conditions or regulation the accounts and books of
the Company or any of them shall be open to the inspection of mombers (not being

Director).

(b)  No members (not being Director) shall have any right of Inspecling any qccounls or
books of account of the Company except as conferred by law or authorised by tho
Board or by the Company in General Meoling.

The Directors shall in all respect comply with the provisions of Saction 209, 209A, 210, 211,

215, 216, 217, 218, 220, 221 and 222 of the Act, and profits and L.oss Account, Balance

Sheet and Auditors Raport and every other document required by law 1o bo annexed or
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altachod as tho © N
holdor of tho Co
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Company atloas
at which thay

ao may bo, 1o ver 3

mpany and nv:::: I'I‘r:‘|'-l|‘|l.‘.t;:lt!‘h""l' to bo sont 1o avary mombor and debanture

Uwonty ono days Imh;m - or ‘llm holdors of the debemuras 1ssued by the

aro 1o bo lald. « Dl W dato of Annunl gonaral manting of the Company
, subjeet 1o the pravisions of aoction 219 of the Act

AUDIT

(@ The first Auditor of the Company
ane manth from the
shall hold office unt

sholl ho appointed by the Board of Direclars within
date of registintion of the Compnny nnd the Auditars ao appolntadd
(Fthe concluslon of the first Annual General Maoting.

b Al one al G ‘
() fror ‘ "'h annual Genoral Mooting the Company shall appolnt an Auditor to hold Office
N ihe conctusion of the Meoting till the conclusion of the next Annual General Maeting.

(©)  The romuneration of the Auditor shall bo fixed by the Company In the Annual General
Meeting or in such mannor as the Company In tho Annual Genaeral Mosting may
detormino. In caso of an Auditor appointod by the Board hls romunaeration shall be fixed
by the Board.

COMMON SEAL

(@  The Common Seal of the Company may be made either of metal or of rubber as the
directors may decidao.

(b)  The Board shall provide for the safe custody of the Company's Common Seal.

()  The Seal shall not be affixed to any Instrument except by the authority of a resolution
of the Board or of a Commiltee of the Board authorised by it in that behalf and except
in the presence of atleast one director who shall sign every instruments to which the
seal of the Company il so affixed. The share certificate will, however, be signed and
Sealed in accordance with Rule 6 of the Companles (Issue of Share Certificates) Rules,

1960.
SECRECY

Subject to the provisions of law of land and the act, every manager, auditor trustee, member
of a committee, officer servant, agent accountant or other persons employed in the business
of the company shall, if so required by the Board of Directors before entering upon his dulies,
sign, declaration, pledging himsell to observe strict secrecy respecting all transaclions of the
Company with its customers and the state of account with individuals and in matters relating
thereto and shall by such declaration pledge himself, not to reveal any of the matters which
may come to his knowledge in the discharge of his duties except when required to do so by
the directors or by any court of law and except so far as may be necessary in order to comply

with any of the provisions in these presents.
WINDING UP

Winding up when necessary will be done in accordance with the requirements of the Compaqies
Act, 1956 or statutory modification thereto. .
INDEMNITY

Subject to the provisions of Section 201 of the Act, every Director, Manager, Auditor, Secretary
and other officers or servants of the Company shall bo indemnitied, out of the assels o! the
Company against any bonafide liabllity incurred by him in defending any bonafide proceedings,
whether civil or criminal, in which judgement is given in his favour or in which he Is acquired
or in connection with any application under section 633 of the Act, in which relief is granted to

him by the Court.
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e Name, address, Description
Name, Description Occupation Signaluro u.I occupation and Signature
Si. No and address of each Subscribers of wilness or witnesses
Subscribot e
1. | KARAN PAL SINGH S/
S/o Sh. Pali Bhatt
B-15, lind Floor
Gr. Kailash Enc.- Il
Now Delhi- 110046
(Business)
2. [ KAMALJL T SINGH AHLUWALIA Sd/-
S/o Sh. Debender Singh Ahluwalia v
Post Box No. 3 9 _
At/Post Barbil o S
Barbil, Orissa-758035 }:} ~ g
(Business) n Z
o O -
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a =ZEfo
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.g 00 8 =Z
R
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i - 2011
, is 141h day ol February 4
Place : Now Delhi Dated thi ' (2 \\
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o
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EXTRACTS OF THE MINUTES OF THE MEETING OF THE BOARD_OF_DIRECTORS OF K]S
CONCRETE PRIVATE LIMITED HELD ON MONDAY, 20" JANUARY, 2025 AT 11:00 AM, AT
UNIT_NO, 005, GROUND FLOOR, PLOT NO. 09, COPIA CORPORATE SUITES, IASOLA, NEW
DELHI-11004 4, THE REGISTERED OFFICE OF THE COMPANY

AUTHORIZATION GIVEN TO MR. RAHUL TO REPRESENT THE_COMPANY IN THE MATTER
KAUSHALENDRA_KUMAR VERSUS UNION OF INDIA & ORS BEFORE _NATIONAI, GREEN
TRIBUNALAND APPELLATE TRIBUNAL

"RESOLVED THAT the Board of Directors of the Company be and hereby authorise Mr. Rahul to
act as an Authorised Representative, on behalf of the Company to represent in the matter of
Kaushalendra Kumar Versus Union of India before National Green Tribunal and Appellate
Tribunal.

RESOLVED FURTHER THAT Mr. Rahul, S/o Mahaveer Singh, R/o 72 Latif Pur, Modinagar,
Ghaziabad, Uttar Pradesh-201204, be and is hereby authorized to file and/or to defend the
Company under the applicable law before the competent Tribunal(s), Authorities or Forums
including any Appellate Tribunal for and on behalf of the Company as and when required to give
effect to the above resolution.

RESOLVED FURTHER THAT Mr. Rahul, be and is hereby authorized to submit Vakalatnama,
statements, documents, evidences, declarations, written statements, reply and rejoinder etc.
before the appropriate Authorities for and on behalf of the Company in the matter related to
Kaushalendra Kumar Versus Union of India before National Green Tribunal and Appellate
Tribunal, as they may consider appropriate and in the interest of the Company.

For and on behalf of K|S CONCRETE PRIVATE LIMITED

Saurav Dutta
(Director)
DIN: 09581002

»
\y\,
p\ww V

KJS CONCRETE PVT LTD.
CIN; U45204DL200111M1C214320
Unit No, 003, Copia Corporate suites, Jasola, New Delhi-110025 Tel.: 011-46587000
Website: www.kjsconcrete.com Email ID: kjsgroup92 @gmail.com
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CONCRETE

TS

20-01-2025

To,

Mr. Rahul

72 Latif Pur, Modinagar
Ghaziabad, Utrar Pradesh-201204

Su |1I'l.'(L:_ﬂ.!ltlt()r.lz_il tion_Letter to represent the _Company jn _the_matrer
l\'auslm.lcndm_l{umaL}.'umn_Jlniuu Ol India_& ()[s__‘lge[nze__hia_uona!_ﬁrm
Tribunal ang Appellate Tribunal

L. on behaif of KIS Concrete Private Limited having CIN: U45204D1.201 1PTC214320
and Registered office being situated at Uniy No. 005, Plot No. 09, Ground Floor, Copia
Corporate Suites, Jasola Vihar, South Deihi- 110025, hereby authorize Mr. Rahul, S/0
Mahaveer Singh, R/o 72 Latif Pur Modinagar. Ghaziabad, Utta; Pradesh-201204, to
act as an Authorized Representative tg represent the Company in legal proceedings
mitiated in the matter of Kaushalendra Kumar Versus Union of tndia before National
Green Tribunal and Appellate Tribunal for and on behalf of KIS Concrete Private
Limited,

Thanking You

Forand on behalf of KIS Concrete Private Limited

-

o

Suura;ifuti}i
(Director)
DIN: 09581002

(Accepted)
RISCONCRETEPVT LID. .
CING L3S2HDIZ0IPrTE 214320 ‘ .
l N S (0 Comporate suntes. Jascla, New Delri- 110023 Tel - i [ -46358 70000
Uit Mo 005, Copae T

e e HD: «psgroupS2@grai eam
A . oncrere eom Emai |
Website: waww o s
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U.P, State Industrial X i) . . : @
%dm Regional Office, Ghaziabad

Development Authority. fughons
C-2, Fourth Floor, Mahaluxmi Mall

RDC, Raj Nagar, Ghaziabad

Tel No.:0120-2821103

Email 1D:
rmghaziabad@upsidc.com
Wegsite: www.onlineupsidc.com

Date:19/11/2022

Re{.No:SERE{}?.?\GiS-'10‘-J-'33?54.5(\{}63SISlDC-Wr-tassorie Gulawti

To,

M/S. KJS CONCRETE PVT.LTD.
A-7 MAHARAN! BAGH, NEW DELHI

Subject:- Acknowledgement of Start of Production: I-1 at |.A. Massorie Gulawti, Hapur, Hapur

pear Sir/madam,
We are glad to inform you that, Your request for issuing acknowledgement of Start of Production Certificate for Pot Number

113t LA massorie Gulawti has been approved with below mentioned condition. Your Production start date will be
considered as 04/10/2012.You are re?ueszed 1o take completion and occupancy certificate as per the approved Buiding
Plan in accordance with provisions of UPSIDA Land & Building Regulation 2018

S.NO List Of Additional Clauses ; 5

1 The date of start of production has been deduced from the evidences In this regard submitted by you and in case they are found to be
fabricated or fake it shall render this letter null and void and you shall bacoma liable to deposit new applicable TEF

) As per conditions of Lease deed the responsibility for obtaining NOCs { permissions of various departments fike Fire Poliution Factories
before starting the factory rests solely on you. You are required to apply for completion after obtaining all the necessary permissions

3 Manager{Civil) visited the plat on 09.11.2022 and found that unit is under production at tha time of visit but measurement work has not
been don¢ because mo ay representative/ lord/any officer present that time.

4 Mote: Please armange the meeting with Manager{Civil) for measurement of of factory bullding for actual covered area.

5 The above is being granted on the basis of undertaking given by you for removal of unauthorized

construction in setback and for submitting all NOCs. Failure to do the same within 60 days shall render this
letter null and void. .

Your's fanhhully
For UP STATE INDL DEV AUTHORITY

Sapiily st by

RAKESH JHA Lo |

17 38 44 =G5 W2
{Rakesh hal
Reqonal Manager

U.P. STATE INDUSTRIAL DEVELOPMENT AUTHORITY.
CIN No - U26960UP19615GC002834, Head Office, Kanpur
A-1/4, Lakhanpur, Kanpur-208024
Telephone No-051 2-2582851-53(PBX), Fax No.-0512-2580797
Website:- www.onlineupsidc.com

g 1
Jort Ty
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) This is to Certifyy that
R s Environmental Management System of
0 7 ystem of
/' KJS CONCRETE PVT. LTD.
/L1, PHASE- Il MASURI GULAVATI ROAD, UPSIDC, INDUSTRIAL AREA,
e GHAZIABAD -201302. INDIA.
=
| G
oA B
Do
e has been assessed and found to conform to the requircments of
ISC 14 15
ol 3 [ ]
e SO 14001:2015
| - for the following scope :
- MANUFACTURER AND TRANSPORTER OF CONCRETE PRODUCTS
- (CONCRETE PAVERS, SOLID, HOLLOW AND THERMO INSULATED BLOCK.
X4 CEMENT BRICKS)
|
N IAF CODE: 16
q Certificate No : 2dEEOD28
Initial Registration Date — : 18/11/2024 Issuance Date  : 18/11/2024
=2l Date of Expiry : 17/11/2027
? Ist Surv. Due : 18/10/2025 2nd Surv. Due  : 18/10/2026
C e,
@ |

FGAC
Accredited

EMS Certitication
CARBUNIN G

Assurance Quality Ccrt_'ficat:on LLC

”llhfl’ﬂlu( ‘r";'"(' Me "'“"f SHAMS, Sh "l'(' VAL e nf mfrn dijs orhd gon,
Fovse Dovcanbon Ve Qactar o 7 Ninde I [ LSRN A

L] N -
(Scan tn Verify)
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This is to Certifyy that
()c'c'r_c;mfimmfHmhh O ,'x’q[i'ﬁ; Managenment System of

KIS CONCRETE PVT, LTD,

1 PHASE < TH MASURTGUTAVATTROAD, UPSIDC

GHAZIABAD 2201302 INDIA

JNDUSTRIAL ARFA,

fias been assessed and jmmr( to fm_tform to the requirements of

ISO 45001:2018

for the ﬁ)ﬂbwing scope :

MANUFACTURER AND TRANSPORTER OF CONCRETE PRODUCTS
(CONCRFTE PAVERS, SOLID, HOLLOW AND THERMO INSUTATED Bl OCK,
CEMENT BRICKS)

IAF CODE: 16

:24EQ0K14
- 18/11/2024
- 17/11/2027
- 18/10/2025

Certficate No

Initial Registration Date
Date of Expiry

Ist Surv. Due

Issuance Date : 18/11/2024

2nd Surv. Due ;18102020

Director

(2

%
€

=

b

FGAC

Accredited
OHSNVS Canlic Wt
CAB 12220

Assuravice Qunfn'_; Certification LLC

"4-.)-..-."\ “ S

“NiTion nn“°

t.

{Scan to \-‘crif_vi

bl aom,

Hewd t_lﬂm' Muinpali

u:lumu SHAMS, Migtn gy, VXL gomutil ot

Key Locanion: A ), Seitor -
“Vadaditig vf the Corntiate wlvgad 1

 Nonda Crgeer Prodesh, 200800 Indwe

PN L AT

. G as i e o v
sifeed puwmplan o o) st ngaidie of e bite (is g vrEiLAe o S

simdanted this gpenfa-are sha I
Contificute Vinification:

Cornisate i the progrinty

of Asvirarid Adabitig € onnifiation 110

TR waled wadibranal)

P Ko ohoed tha vttty vf vartifiate at £

PR e
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This is to Certify that
Quality Management System of

KJS CONCRETE PVT. LTD.

-1, PHASE - 1 MASURT GULAVATT ROAD, UPSIDC, INDUS TRIAL
AREA, GHAZIABAD 201302, INDIA.

fias been assessed and found to conform to the requirements of

) for the following scope :

MANUFACTURER AND TRANSPORTER OF CONCRETE PRODUCTS
(CONCRETE PAVERS, SOLID, HOLLOW AND THERMO INSULATED BLOCK,
CEMENT BRICKS)

IAF CODE : 16

Certificate No : 24K.QO120

Initial Registration Date @ 18/11/2024 Issuance Date  : 18/11/2024

Date of Expiry : 17/11/2027

I'st Surv. Due : 18/10/2025 2nd Surv. Due  : 18/10/2026 }M.
et

Director

SPIRHle (=] e i e]

_!v '\__ Y .-_-.‘-I-. il o
O PN i
//& \ E;cGrc):%tch E“;‘? : |

OMS Certilication
CAR 012220

Assurance Quality Certification LLC

u.-.,.t'(_:[ﬂ.-.-; Sharjiulh Madia Cityg. SHAMS, Sl VAL eanail snfosnponenid gom
Key Location: A6, Sector - 2 Nvida, Cttar Prntesh. 20101 Didi
sCaisdity of e Corsrfroate b sliest b mienhel ovepliwn of wrsidionss aatie o er b of dud i (ivt v el
evndicctod thiw gernfivare stiad e smpotatlont deawal)
Certifivute i'ﬂ_iﬁmli.m: 1ot e chink i vt of Ooticats ot fasye i was e wonl dosjonitahiamde o g

Cenntiote v #he wroisoeti Al Aavibias s Ol Vot £ il dhoaid e semsnnd pmmefiasis et ikt
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Ministey of Micro, Small and Medium Entarprises

[

A .
5
PDYANM U 76 annu2 9
MAS RIS CONCRELE PRIVATE 1IMITED

SMALL  Based on bY 2026.11 )

MANUFACTUMING

SOCIAL CATEGORY OF e
ENTREPRENEUR GENERAL
NAME OF UNIT(S) ANa Udvep Aadhasr Memarandum Uniria) Name ]
1 UPIsCan270s KIS CONCRETE PV 1LTD,
FlatDaor Hlack No. 1-1 PHASE-3 Name of Premised Bullding INDUSTRIAL AREA
Village Town MG ROAD Rlack -
OFFICAL ADDRESS OF ENTERPRISE. | Raad Strcet 1 ane = City HAPLR
State UTTAR PRADESH  District ~ HAPUR. Pia L4301
Mohile TRIR168T02 Email: binjaya kjsoacretecom
DATE OF INCORPORATION / 170222011
REGISTRATION OF ENTERPRISE
DATE OF COMMENCEMENT OF 20/09/2012
FRODUCTIGN/BUSINESS :
SNo. NIC 2 Dight NTC 4 Disle NIE £ Digh Ao
I_ — 23- lﬁ;;ﬁrmrr af other 2395 - Manufacture of articles | 23052 - sh.-luhnmmr_udu nrt_sdn of Manofacruring |
NATIONAL INDUSTRY m:;:;;llﬁc minersl (of cancrele, cement and plaster ::‘n;:me. cement or artificial stone (tiles. bricks
CLASSIFICATION CODE(S) (P ] e = : ;
- 2 23 - Munufacture of other | 2395 - Munufacture of articles 23954 - Manufacture of RC.C. bricks aad Manafacturng
st tallic uidiieral | af cumcrete, coment ami plaster Dlocks |
products | i
DATE OF UDYAM REGISTRATION 12/07/2022

In case of graduation (upward/reverse) of siatus of an enterprise, the benefit of the Government Schemes will be availed as per the provisions of Notification Sa, S0 Ik ) dated
26.06.2020 bssued by the Mio MSME,

[¥solaumer This e compitar penerted

Emer no s s A Pristed from | Uidyatrsepiar C & Date of ponging < 120772
- . ) -

—_— Cs
ur any assistance, you may contact; \ W“’
District Industries Centre:  HAPUR ( UTTAR PRADESH ) N\}KW

- MSME-DFO: DELHL( DELML L/ BE A

E'if;; b
, “\..J}‘II%‘ .‘H
FEArs f:%
Bttt

(% Scanned with OKEN Scanner
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L} I ,yﬁ R imo
Type of Enterprise SMALL
Type of Organisation  Pnvate Limited Company

Ow Niiiie ME KIS CONCRETE PRIVATE
Mer e ivien
Do you have GSEEN Yes

Fmail 4 binjayiakjseonerete.com

Gender Male

DENUE

Major Activity Mannfacturing

MIS KIS CONCRETE PRIVATE

N ;
ame of knterprise LIMITED

PAN AAFCK263TA

Mabile No. TRIR208702
Sacial Category Cicneral
Specially Abled(DIVYANG) No

Date of Commencement of

teofl ti 7022011
Diteaf Incorparation; 149 Production/Business 20/09/2012
ank Details
Rank Name IFS Code Bank Account Number
ICICI BANK LTD ICICO001 648 164805500001
mployment Details
Male Female Other Total
35 0 Q 33
vestment in Plant and Machinery OR Equipment (in Rs.)
. | Exclusion of cost of Pollution 2 {
. ng, Financial !F,ulerprht‘ Written Down Control, Net Investmentin Plantand | o0 | Gxport 1 BeC g g | TR
| Year ‘ Type | Value (WDV) | Research & Developmentand | Machinery OR Equipmentf(A)<(B)] (A) ® HAMB)| Filled? | Type
| | B Industrial Safety Devices ) o 1 |
202021 }Sma!l [98313634.00 0,00 98313654.00 §6540838.00 [0.00 [36540838.00 |Yes  ITR-
] ] i 13.5.6
| | | P e Em— — s
nit(s) Details
N UnitName  Flat Building  Vilage/Town | Block Road  City  Pin  State District
KIS CONCRETE PVT. [-1 !_NDUS'I' RIAL AREA M.G. ROAD  INDUSTRIAL AREA M.G. ROAD Il . UTTAR
' um. PHASE-3 HAPUR HAPUR pHASE3 {HAPUR 245101 oo \ppey HAFUR
Ticial address of Enterprise
FlatDoorBlock No. i“ PHASE-2 iH:u'nc of Premises/ Building INDUSTRIAL AREA
Village/Town MG ROAD | Block -
Roud/Street/Lane I- {City HAPUR
State [UTTAR PRADESH | District HAPUR , Pin : 245101
Mabile [7838268702 [Email: binjay(@kjsconcrete.com
wtional Industry Classification Code(S)
3No. | Nic 2 Digit [Nic 4 Digit [Nie 5 Digit [Activity
- 53 - Manulzcture of other pon-metallic 2395 - Munufacture of aruc.lcs of concrete, 24052 - Manufucture of articles articles of concrete, cement or artificial .!\rtznutncmxins
1 mineral pmducla cement and pluster stone (tiles, bricks erc.) I

: 23- Manufacture of other non-metallic ) [5'1‘5—_M;mufac{urc of anticles af concrete,
2 | nineral products jcement und plaster

sted to get registered on Government ¢-Market (GeM) Portal

- .Oll intere
ey pos mgistcrt-'d on TReDS Portals(once or more)

re you interested 1©
istrict Industrics Centre

[SME-DFO
ate ofUJyam Registration

23954 - Manufucture of R.C.C. bricks and blocks !;mtacturing !

No

No
|HAPUR ( UTTAR PRADESH )
' DELHI ( DELHI )
1200772022
| 120772022

(% Scanned with OKEN Scanner



UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION NUMBER

NAMFE QF ENTERFPRISE

VP OF ENTERPRISE

MAJOR ACTIVITY

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNIT(S)

OFFICAL ADDRESS OF ENTERPRISE

DATE OF INCORPORATION/
REGISTRATION OF ENTERPRISE

DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION CODE(S)

DATE OF UDYAM REGISTRATION

UDYAM-UP-76-0008219
M/S KIS CONCRETE PRIVATE LIMITED

I'SNe. | C lassification Year i"_E nlcrpri;e Type B rz‘l_am;ﬁon_Dntc
T s Small T mmsaoy
[ 2 | 2022-23 | Small i 12/07/2022

GENERAL
e | Udyog Aadhaar , '
S.No. Memorandum | Unit(s) Name
[ B B S -
1 UP76C0002703 | KJS CONCRETE PVT. LTD.
] e T
FlatDoor/Block gy pHASE-3 N of Treritiest INDUSTRIAL AREA
No. Building i
Village/Town | MG ROAD Block [-
'Road/Street/Lane |- City I HAPUR '!
UTTAR " ' |
:s:m PRADESH District | HAPUR , Pin 245101
'Mobile 7838268702 Email: | binjay@Kkjsconcrete.com
17/02/2011
20/09/2012
SNo.|  NIC2Digit | NIC4Digit [ NICSDigit | Actisity
1 |23-Manufacture of ‘ 2395 - Manefacture I[2.‘)!1."2 - Manufacture of Manufacturing

of articles of articles articles of concrete,
concrete, cement and | cement or artificial stone |
plaster (tiles, bricks etc.)

2 23 - Munufacture of 12395 - Munuflaclure 123954 - Munufucture of

other non-metallic | of articles of 'R.C.C. bricks and blocks

mincral products conerele, cement and I
| plaster

other non-metallic
mineral products

! Munulaciuring |

12/07/2022

(% Scanned with OKEN Scanner
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Nl“ case ol graduation (upward/reverse) of status of an enterprise, the benelit of the Government Schemes will
otilication No. 8.0, 2HI9E) dated  26.06.2020 {ssued by the M/o MSME.

he avalled ns per the provisions of
i & Date of printing:- 11110/2023

Disclaimer: This is compiter generated stateoment, o sigoatiee requinred, Peimted from B et g

For any assistance, you may contact:

1. District Industries Centre:  HAPUR (UTTAR PRADESH )

2. MSME-DFO: DELNT (DELIT)

Visit  WAANWLMSMC.Q O .;I‘\ ; wiww, dom .ﬂn-_-l-"\'.in ; \,'.'y'.W‘.t_ll.ar

20 Tt 1 L A

. Follow us omlmnlmo & ‘_
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—-»" »- Winmet Technologies Private

wm' met i, CIN - umnwkznomtmmm ( iy

Motel, Greatoer Nonda. U P-20137
91 »-Him!fl-l}‘\

F£5 Site 1V Mear Radsson Blu
tolefar - 491 12004240001 tAninle

Reconnised from Ministry of Environment. Forest and Climate Change IMDEF ) Govt. of India, Under ‘m" 1986 ﬂd' F.No. 1501 mgﬂo” CP\H |

VST REPORT R

TEST REPORT NO. £02401601 | PAGENO [1of1 ]
SERVICE REQUESTNO.  D24016 © SERVICE REQUEST DATE [ 5042004 |
DATE OF ISSUE \70a2004 SAMPLERECEIVEDON | 15042024 |
NAME & ADDRESS OF CUSTOMER l _Moniloring Comluclod !
M's. KJS Concrete PVTLTD ! - ~ On & fnspettivr '
1-01 Phase-3 Masuri Gulawaothi Road Sample Particular Earth Pit Resistance ;
UPSIDC Industrial Area Ghaziabad | Protocol Used 1S 3043 :
Ref Inchian Electricily Act, 1956 & Ru'es 2003
Testing Dane On 15.04.2024 - :
o ~ TESTRESULTS
. EARTH PIT RESISTANCE ]
i‘l‘ Lccation Id. No. ] Units i St::'ﬂird | Ol:‘.:.:']?::\:ed Result
| Near Warter Tank "EPT-01 | Ohms < f 060 “Acceptanle .
2 Near DG EPT-02 Ohms <1 | o o-::ﬂ o — ;;f;f.ptable
3. Near DG . EPT-03 Ohms <1 | 048 : F\::ep!a'!:';&—. ]
:  Near DG ~ [ EProa | Omms | <1 1 ose | Acceptable
g__ Near DG : EF'_T_' 05 | Ghms | _ _-:.1_“_ ! 334 ._m;
& NearInternet lower | EPT-06 Ohms |  «f 580 | Accepanle
7 h\cur Internet Tower -I_EPT' 7 | Ohms <1 I ) 3 | Acceplatle
‘& Near Imemet Tower | EPT-8 Ohms | <1 | os2 Ty
E ‘ttir Internet Imu_r_ | EPFT: _1| ~Ohms | <1 .____EL 06y _:  Aeeaniabls
Py = e e

I

Ups | cnidices

Checked By Authorized d Signatery

Note 1.
te . ::L::::I;:‘l: ::linfahwa are ralated to the abscrdod 'J.llnuh at tl-u tune of ||I||.uu|-.arm‘J The customer asked tor the

he re
M“huﬁi;::‘se?:;;;:;:,?l::ﬂ;:;: refated 1o the tested sample and mentioued patmnelers. Endirsement of product s

3. Towat hability of gur wurks 15 himated 10 invaiced atiount

4 Trus report canngl b used o8 evidence in a court of law without the wrillen dppreal o the 1ah,

5. Certiticate shall not be reproduced, except n Tl withmit prvar westten appecval of tea 1, nt.m

6 _Any sort of play by the customer with the data of this certificate shall be iegal, o

MY

s Gurbaon ¢ Faridabad ¢ RUdrapur » Haridwar & Panchkuld » Raipur ¢ Ahmedabad

(% Scanned with OKEN Scanner



T -_n e '.‘-\v ‘_-

\ 4 N
[\,\) *.{ 1 045 ), xvrj_ Winmet Technologies Prw)rﬁz?ll:‘\ :
’ in' 30 cIN U72200HRZ008PTCY
_w’n m‘et '_]i 1 f il Sl Geeatef Mot 1EE-2n é@
pear Radissnn i d « &1 N1 10 1RY

b Sedv i
Blelpe 491 12047

of India, Under E(P)a 1986 vide FNo. 150'””’“"“"‘"‘

annfry, M il

&) = & (1SeEM

Recoanised from Ministry of Environment, Forest and Climate Change (MafF ) Govt

TEST REPORT

TEST REPORT NO | FD2401602 PAGENO 1 of 1
SERVICE REQUEST NO. i D24016 , .;!:lwiCE RCOIJE“T F DATE I 00 N4 2024 !
' DATE OF ISSUE [ 17 04 2024 ' SAMPLE RECEIVED ON |+ 16 04 2024
NAME & ADDRESS OF CUSTOMER ‘ Monitoring lc-m"'"c"-"' [P
O Yitis I pescliGly

M's. KJS Concrete PVT LTD
1-01 Phase-3 Masuri Gulawaothi Road ' Sample Particular Earth it Rosistance

l UPSIDC Industrial Area Ghaziabad P i— 15 3042
‘ Rel Indian Electricity Act, 1958 & Pu'es 2003 '
l ‘ 1Pst|ng Done On © 15 04.2024 -
E S TESTRESULTS ]
: - EARTH PIT RESISTANCE B
;[-_-i_;_ Nsc;_ Location Id. No. ! Units .l 2‘::?—:::_ OE?T;‘éad Result
gi + Near Transformer o EE?EM air;sh—ﬁ-—ﬂ 0.74 _Accepteb!e
o 2 Near Lransformer EPT-11| Ohms | <1 | 042 | Accepladle
i 3 Near ].r“"“!}f'lﬁ"l__ EPT-12 | Ohms o< ___0.5_2 | Acceplable
L 4 \u..zr I ransfornier EPT-13 | Ohms = <1 038 | Accaptablz
:t 5 Control Room T Breaker | EPT-14 | Ohms <1 059 B y ) i-.,mab;e
I s Control Room.| i1 Broaker | EPT-15 | Ohms 1| o4t | Hﬁc:a—g—tfn-.a
‘ 7 Control Room.i. 1 Panel EPT- 16} Ohms <1 _| ;Q 47 | Accaptabia
; o3 ! (mn—mil{_m_m_lll "i]!'ll..'l EPT-17 I Ohms -:_1__ i 07 Accaptabla
g | Near Meter Room - EPT-18  Ohms <1 | 043 | Acceptable .
:- 10| Near Meter Room EPT- 19 ' Ohms e | 0.38 e
FEFEY

= L
Chogidr}s)c - Aullmnred S|c3n:| ory _ -

Note 1, The results given above are related to the obise rumivaluas at llm thne of mnmlunn_l The Customer asked bor tha
above tests anly.
2. The results given above are related to the tested sample and mentioned parameters. Endorseément of product s
nether inferred nor implied
3. Tutal labitity of our works is limited 1o invaiced armount
4, This report cannet be used as evidence n a court of law withoul the written approval of the lab. !
5 Cortifieate shall nol bo repraducod, exeopt in full, without prior written approval of the labuiatory.
6. Any sortof play by the customer with the data of this certiticate shall be egal |

(% Scanned with OKEN Scanner
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Wlnr m e t 1 046 -EJE' 5 Winmet Technologres Private Limited
ﬂ.t

ShbBEL M
F’FZFOJL
'ml

IN - U72200HR2008PTCO3795

site IV Near fadisson Dlu Hotel, Greater Noida, u.p-201312

t’"'l'
. @ ( - Telofay - +G1 120 4240001, Mahile: +a@1 R13(7RAGAS
'ISQEM . - TR T
Sl ] ol il info@winmet.comm : Web.: BE

""-‘Osnised from Ministry of Environment, Forest and Climate Change (MoEF ) Gowt. of India, Under E(P)a 1986 vide ENo. 15018/29/2017- cow

PORT

TEST REPORT

b | JESTREPORTNO. ' ED2401603 PAGENO [verr ]
1 - | SERVICE REQUEST NO. 024016 SERVICE REQUEST DATE | 05 04 2024 '-
n | DATE OF Iss | 1555 . —
E UE 17 04 2024 | SAMPLE RECEIVED ON | 16042024 |
‘ NAME & ADDRESS OF CUSTOMER Mumlmmg Conducted i
lMé? PKJS Concrl‘.‘le PVT LTD i o N f\q e h,‘ wehion T T 1
hase-3 Masuri Gulawaothi Road F ; - ".
I UPSIDC Industrial Area Ghaziabad : Sample Particular Earth Pit Resistance :
| Protocol Used IS 3043 '.
I _. Ref. Indian Electricity Act, 1956 & Rules 2003 |
. Testing Done On 15.04.2024 I!
| TEST RESULTS -
l - EARTH PIT RESISTANCE
IS, : - : " N
N Location | Id. No. Units Standard | Qbserved ‘ Result
2. n value | value | _||
-1 { Near Weighing Bridge ' EPT-20 | Ohms <1 ', 0.84 Acceptable
- 2 | Near Conveyer. I)l_\ Side : EPT-21 Ohms <1 I 058 3 Accep:Ile_'
3 _— e | =
ar Cooling Tower Plant | o 2 | gpmg “ | 085 Acceptabie
' Side | 1
4 | Near Cello No.: 5 | EPT-23 | Ohms <1 | 034 Acceptatle
. J Near Fire Pump House | EPT-24 | Onhms <1 | 064 | Acceptatie
& | Near Main Gate :' EPT-25 | ohms <1 1 080 Acceplable
T T wawsx T o T I

U = ‘“’HW
_Checked By o Authofized Signatory

Noto 1. The results given above are related ta the oh-mrw-d vnlues at the time of momlmluq Tm customer asked for the

above tests only.
2. The results given above are related to the tested sample and mentioned parameters. Endorsement of product is
nether inferred nor implied.
3. Total liability of our works is limited to invoiced amount.
! 4. This report cannot be used as evidence in a court of law without the written approval of the lab,
| 5. Certilicate shall not be reproduced, except in full. without prior writlen approval of the laboratory.
! 6. Any sort of play by the customer v with the data of this certilicate shall be illegal. )

o |

(% Scanned with OKEN Scanner



- Recogised trom Ministy of Environment, Forest and Climate Change (M

e N TEST REPORT
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ﬂ
4;22!
! o e

OEF) Govt. of 1hdla, Under

— AMN~ R- Qq‘jg( ffilll_"f) 1]%
hﬁ Winmet Technologies Private Limite
Opa Y CIN : U72200HR2008PTC037951

E-65, SiteIV, Near Radisson Rly Hotel, Greater Noida, U.Pr-20131%

Telefax : 191 120 4240001, Mobile: +91 B140/89995

E(P)a 1986 vide F.No, LB/99/7/2021-IN$T lAB- CP£B< -“J

| TEST REPORT NO. PAGENO IR
—. — —— . ——t 0 ‘
| SERVICE REQUEST NO. SERVICE REQUEST DATE | 23.10.2024 -
DATE OF ISSUE 12.11.2024 SAMPLE RECEIVEDON | 07.11.2024
NAME & ADDRESS OF CUSTOMER SAMPLE DETAILS
M/s. KJS Concrete PVT LTD Sample Particulars: Ambient Air
I-01 Phase-3 Masuri Gulawaothi Road
UPSIDC Industrial Area Ghaziabad (UP) Tesling done on  : 07.11.2024 to 11.11.2024

TEST RESULTS
e —— AMBIENT AIR QUALITY ANALYSIS
Sampling Detalls:
Date of Sampling : 06.11.2024 (09:10am} to 07.11.2024 (09:10am,
g:r;pl::‘g m;;‘ : Back side Company
Samgiing o A :mrrl:get representative
Sampling duration for CO & O Thows.
Average Ambient Temperature (°C) 125
Weather condition : Clear sky
Avg Flow rate of RSPM (m*/min) 1112
Sample Packing & Marking : plastic bottle & Zip polybag, KJS/MG/02
s NAAQ
N(E} Parameters Unit Results Standards
E(P)A, 1986 Test Method
Particulate Matter (size less 3 100 IS: 5182 (part 23)
1 than 10 pm) or PMyo il x
2 Particulate Matter (size less ugim® 40 60 IS: 5182 (part 24)
" | than 2.5 ym) or PiMzs s
3. | Sulphur Dioxide (SO2) pg/m 16 80 1S: 5182 (pt 2)
4. | Nitrogen Dioxide (NO,) pg/m’ 35 80 I1S: 5182 (part &)
5. | Carbon Monoxide (CO) mg/m’ 1.09 1 IS: 5182 (pt 10)
6. | Ammonia (NHs) pg/im” <20 400 IS: 5182 (part 25)
7. Ozone (03) pg!ms 16 180 IS: 5182 (part 0%)
8. Lead (Pb) pglm’ <0.2 1 I8: 5182 (pt 22)
3. | Nickel (Ni) na/m’ <20 20 IS: 5182 (pt 26}
10. | Arsenic (As) ng/m’ <5 6 ICP method
: J 5 IS:5182 (part 11)
11. | Benzene (CsHs) pg/m <5
12. | Benzo(a)Pyrene ng/m® <1 : 15:3182(pt 12)
* annual standard **End of R‘Pon“

W

Checked By.

Authorized Signatory

nelther Inferred nor Implied.

“Sample wiil be retained for two weeks from the data of Issue of test report, unless spacified by the customer.
. ;. The resuts given above are reiated (o the tested sample and mentioned parameters. Endorsement of product is

R li rks Is limited to Involced amount.
:. 2:':;3‘3.‘:::{ :s:d as evidence In a court of law without the written approval of the lab,
5. Certificate shall not be reproduced expect In full, without tho written approval of the laboratary.
6. Any sort of play by the customer with the data of this certificate shall be Hlegal.

i DA F_-,-'

(B y K /‘.\“
1 y
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. NAME & ADDRESS OF f‘ll%‘l‘an‘R
M’e. KJS Concrete PVT LTD -

1-01 Phase.2 Masuri Gulawaoth! Road
UPSIDC Industrial Area Ghazlabad (UP)

g . ’ F .
TESTRETORT
| TEST REPORT NO. l AK240700 | PAGENO [ 1o
'
| SERVICE REQUEST NO, l J24028 | SERVICE REQUEST DATE | 23 10 2024
DATE OF I18SUE

l SAMPLE RECFEIVED OM 07112024

¥ SAMPLE DETAILS
Sampla Particulars ona D G. Set Stack Emiasion

Analysis dona on : 07.11.2024 to 11 11 2024

mianloah 8 B L __ 7EST REPORT

* Recogniend from Minfetry of Enviranment, Forest andd Clievate Change (WaET) Gont. of Iy, Undar £1Pla 1986 vila F Na ll'l.‘l”‘i JO.‘I INSI LAT li(l (I"l'ﬂ I!ﬂf'l"ﬂ:'h

|
TEST RESULTS
Sampling Details: CKEMISSION Analysis
Stack Attached to ‘D.G. sel-2
Stack Identification : Make: Cummins Sr No.60883995
DG Capacity :30 KVA
Date of sampling :07.11.2024
Sampling done by : winmel representative
Normal operation Schedule, hrs/day . As per requirement
Sampling duration (minutes) 150
Type of stack : MS/ Circular
Diameter (m) : 0,075
Stack height from Ground Level (m) :8.0
Sampling Point from Ground Leve! (m) -
Stack Height from Roof level (m) 7.0
Type of fuel ‘HSD
ey Ambient temperature (°C) :25
| Stack Temperature (°C) 90
Ii Stack gas Velocity (m/s), aﬁvg 116.9
— Quantity of emission (Nm®/hr) 214
(T Control Measures (if any) < il
L Sample Packing & Marking - plastic bottle & Zip polybag, KJS/DG 30
- | 5.No Paramstors Unit Reswis E{E}l‘!: 986, mas Test Method
1. Pariculate Matter ( PM) a/kw-hr 024 <03 1S 11255part 1)
2. | Sulphur Dioxide (5Oy) mg/Nm’ 9.0 - 1S, 11255 (pt 2)
3| Oxide of Nirogen (NOx as NO2) | g/kw-hr 0.31 A7 1S 11256 (pant7) |
A Total Hydrocarbon (as Methane) o/kw-hr <0.05 t CPCD guaelines
5, Carbon Monoxide (CO) g/kw-hr 0.15 35 1813270

W25

Checked By

**End of Report**

Y
!'l\

neither inferred nor implied.

Kole 1. Sample will be retained for 15 days from the
2, The results given above are relaled Lo the test

v Aulhorizod Signatory
u{é! u“ﬂ afA Téport, unless specilied by the customar.
sn{nph and mp nl ned parameters. Endorsement of product is

i
Priva £
- achnologles £ \
winlmet K\(\ 3 ?] Winmet T 1722001020087 § ob|
Po falning laneentiony a1y ) 3 . ) |
ol Gireal pouda, U ' g 7
(I .._",",',._‘ . m £ 65, Site Nr.-::-';‘.'.h:‘:: ;;.I:I:;:,::.clnl ;.l.i.l::' y o1 i illrg\
@ ¥ U7 \g y
T e ¥ TR i et I

3. Total liability of our works Is limited to Involced amount Y

4. This report can not used as evidence In & court of law without the written approval of the lab.
8, Certificats shall not be reproduced expact In full, without the wiitten approval of the laboratory.
6. Any sort of play by the customer with the data of this certificate shall be lllegal.

|
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Befning Innovations 2.":% "‘MEt TechnOI(jgles Pl’i\rate Tmited

= Etl; i CIN : U72200HR2008PTC03 795
AL 1 AL B3, Site-IV. Near Radisson piy Hotel, Greater N id X
&Kﬂ Q . | Telefax ; 491 120 4240001, ;::t;lre‘ if}:ﬂt::l};g“);;z

- " e ey

Recognised from Ministry of Environment, Forest and Climate Change (MoEF) Govt. of hﬁ t "‘,;

1986 vide £ Mo

o o ‘Mﬂ?@m’

TEST REPORT | NO. NK240703 | PAGENO | Z D

SERVICE REQUEST NO. | J24036 SERVICE REQUEST DATE 23102004
'DATE OF ISSUE 12.11.2024 | SAMPLE RECEIVED ON 07.11.2024

NAME & ADDRESS OF PARTY | =  SAMPLE DETAILS o
A 3 N
M's. KJS Concrete PVT L7D Description . Ambient Nolse N
1-01 Phase-3 Masuri Gulawaothi Road
UPSIDC Industrial Area Ghaziabad (up) | Date of Monitoring

:06.11.2024

Monitoring Location » Near Main Gate (Day time)
Environment condition : Normal
l L Sampling Done By : Winmet representative
TEST RESULTS
I Ambient Noise Level
s Limit for Industrial
~ | Parameters Unit Resuits | Zone as per E{P)A Test Method
NO 1986
I 1. l Equivalent Noise Level , Leq dB(A) 71.0 75 CPCB Method
! 1 Ambient Standards in Respect of Noise for Indusirial Area as per E(P)A 1986
: Area Code Category of Area / Zone Limits in dB(A) Leq*
Day Night
A Industrial area s 70
B Commercial area 5: ii
c Residential area ;0 =
D Silence Zone

I . .-End o«! Rapnn“

l&f

1 ‘ ] . Ve —.-___-___.___,_.'
it
e Authorized Signatory
HChfa'llf:od Byi'u alven above are related to the observed values at the time of manitoring. The customer asked for the
ote 1. The resu
2 T;:Or::t.l::lm,;bou are related to the tested sample and mentioned paramaeters. Endorsement of product Is
" neither Inferred nor Implled.
i ited to Invoiced amount.
' i:::lfl:;t::tyﬂo: ::; ::m E:' evidence in a court of law without the written approval of the lab.

i uced, except In full, without prior wrltten approval of the laboratory.
; i:;uf:::‘e :lh;::;o btyl:.h:':purrtdmr with the data of this certificate shall be illegal.

o
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1050:: jes Private Limited
) $ .4 Winmet Technologies
win\met ALY CIN : U72200HR2008PTC03795,
LI TLELET fsnayationn . _20‘.
~ £-65, Site-IV, Near Radisson Blu Hote!, Greater Noida, U.P.-2013y5
10 N @ " ioletax : 191 120 2240001, Mobile: +91 813078995
&V (' \o - o |

TEST REPORT

' TEST REPORY NO. AK240701 PAGENO

1of1
SERVICE REQUEST NO, J24036 SERVICE REQUEST DATE | 23.10.2024
L o — ————— —
' DATE OF ISSU!_E 12.11.2024 SAMPLE RECEIVED ON 07.11.2024
NAME & ADDRESS OF CUSTOMER SAMPLE DETAILS
t M's-ig;!!:,;?on:;e;: PVT léTD Sample Particulars: Ambient Air
[ as asurl Gulawaothi Road i
l | UPSIDC Industrial Area Ghaziabad (UP) Testing done on  : 07.11.2024 to 11.11.2024
I TEST RESULTS
AMBIENT AIR QUALITY ANALYSIS
Sampling Details;
2.1!:-‘;;! SaLr'nplmg 1 06.11.2024 (09.00am) to 07.11.2024 (09.00am)
Sampling Location : Near Main Gate
Sampling done by : Winmel representative
Sampling Duration : 24 hours
Sampling duration for CO & O, : 1 hours
Average Ambient Temperature (°C) 125
Weather condition : clear sky
Avg Flow rate of RSPM (m*/min) 1111
ﬁ Sample Packing & Marking : plastic bottle & Zip polybag, KJS/MG/01
Q ” NAAQ
e N 0 Parameters Unit Results Standards
i E(P)A, 1586 Test Method
b, Particulate Matter (size less 3 100 1S: 5182 (part 23)
— '+ | than 10 pm) or PMyg wg/m al
P = Particulate Matter (size less ug P 40 60 IS: 5182 (part 24)
2 “* | than 2.5 ym) or PM2s
t 3. | Sulphur Dioxide (SO2) pg/m’ 17 80 IS: 5182 (pt 2)
4. | Nitrogen Dioxide (NOz) llgfm’ 48 80 IS: 5182 (part 6)
| 5. | Carbon Monoxide (CO) mg/m’ 110 4 IS: 5182 (pt 10)
6. | Ammonia (NHy) pg/m’ <20 400 15: 5182 (part 25)
.3! 7. T 0zone (03) pgim® 13 180 IS: 5182 (part 09)
& 5. T Lead (PD) pg/m® <02 1 IS: 5182 (pt 22)
S. | Nickel (Ni) ng/m® <2.0 20 15: 51B2 (pt 26)
10. | Arsenic (As) ng/m’ <5 6 ICP method
11. | Benzene (C¢Hs) pg,‘m] <5 5 I5:5182 (part 11)
12. Benzo{a]Pyane “g'l'ml <1 1 I5:5182 (pt 12)
* annua! standard **End of Report**

195

| \ “
Checked By. U n n'\ Authorized Signatory
Nota 1. Sample will be retained for two weaks from Lhe date of lssuo of tast report, unless specified by tha customer.

2.The results given abova are relatad to the tasted sampla and mentioned parameters. Endorsement of product Is
neither Inferrad nor implied. i e

3. Total liabllity of our works Is limited to Involced amount.
4. This report can nol used as evidence In a court of law without tha written approval of the lab.

§. Cenrtificate shall hot be reproduced expect In full, without the written approval of the laboratory.
6. Any sort of play by the customer with the data of this certificate shall be lllegal.

A\
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2 Recogrised from Minsty of Environment, Forest and Clmate Change (Mo€F) Gol. of Indi, Under E(Pla 1986 vide F.No, LE/S/772021.INST LAB-HO-CPCBHOPYSY

o

- r."' ) )__

met 1 055?:5" Winmet Technologies Private le(itged)
Rl CIN : U72200HR2008PTC037951

#Aning thnovalions

E-65, Site IV, Near Radisson Blu Hotel, Greater Noida, U P-201315

((.9 @ Telefax : +91 120 4240001, Mobile: +91 8130789995
[0 R T .tofm ; Wab | www,winmet confiE

TEST REPORT

TESTREPORTNO. | NK240704 PAGENO Tof1
'SERVICE REQUEST NO. | J24036 | SERVICE REQUEST DATE | 23.10.2024 .
DATEOFISSUE | 12.11.2024 | SAMPLE RECEIVED ON 07.11.2024
NAME & ADDRESS OF PARTY ~ SAMPLE DETAILS T
M/s. KJS Concrete PVT LTD Descriplion . Iois
101 Phase-3 Masuri Gulawaothi Road P | fblent Hotse
UPSIDC Industrial Area Ghaziabad (UP) | Date of Monitoring 106.11.2024
Monitoring Location : Back Side Of Company (Day
time)
Environment condition : Normal
Sampling Done By : Winmet reresentative
TEST RESULTS
Ambient Noise Level
s Limit for Industrial
Nb Parameters Unit Results | Zone as per E(P)A Test Method
1986
1. | Equivalent Noise Level , Leq dB(A) 60.2 75 CPCB Method

Ambient Standards in Respect of Noise for Industrial Area as per E(P)A 1986

Area Code Category of Area/Zone Limits in dB(A) Leq*
Day Night
A Industrial area 75 70
B Commercial area 65 55
C Residential area 55 45
D Silence Zone S0 20

Note - * Day time means from 6.00 a.m. to 10.00 p.m.

*» Night time means from 10.00 p.m. to 6.00 am
Nbg *End of Report™

el P

N
N

Checked By. AT Authorized Signatory
Note 1. The results given above ere rolated to the observed values at the time of manitoring. The customer asked for the

e tests only.
2. T:mults gmny:hova aro rolated to tho testad sample and mentioned parameters. Endorsement of product is
nelther inferred nor implied.

_ Total Hiability of our works is limited to Invoiced amount.
il enplssion be used as evidence In a court of law without the written approval of the lab.

A e can not
! be reproduced, except In full, without prior written approval of the laboratory.

5. Certificate shall not
6. Any short of play by the customer with the data of this certifirate shall be il’l_agal_
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 Recognfsad brom Ministry of Environment, Forest and Climate Change (MoEF) Govt. of Indta, Under E(P)a 1986 vide F No. LB/99/772021-INST Lag

LLTEST_R_E PORT NO. =

| SERVICE REQUEST NO.
| DATE OF ISSUE

-

NAME & ADDRESS OF CUSTOMER
| M’s. KJS Concrete PVT LTD

B TEST REPORT
WK2407012 ' -
J24036

12112024

1052 g E Winmet Technoloy,

=] 1 CIN -U‘;}}‘(“Q:E 2 \:i )
£-65, Site-1V, Mear Radisson Blu Hotel, g, |+ = 172

Telefax : 491 120 A240001 ay

T )

£ hall | info@winimet.com : Web ,

PAGENO

SERVICE REQUEST DATE
| SAMPLE RECEIVED ON

23102024
07.11.2024

Bny "
Otile
L

SAMPLE DETAILS

10 Description : One Bore well Water sample Was
] ” ;s :’;;TM Masuri Gulawaothi Road Subrmilted By Party on 07.11.2024
; ndustrial Area Ghaziabad (UP) Quantity :2L +500 ml
l r, Analysis doneon  :07.11.2024 to 11.11.2024
I | RESULTS
BE ! WATER QUALITY ANALYSIS
% : ﬁ . Parameters Max Requirement as Resul
| No. er esults
= l Unit (1S-10500-201 Z}Ammg.:l Test method
r__ | Deleirable Permissible
= mit Limit
T | 1. | Colo
r_[_“ - I rr Hafen = 5 = 15 <5 IS : 3025(Pt-4)
L 3. TOdOUaste AQ F-‘ﬂable Agreeable Agreeable | IS : 3025(PL5)
4. | Tubid ol gre:a | Agreeable | Agrecable | IS: 3025 (pt-7)
l_— S : idity —— 5 ‘ <1 IS: 3025(Pt-10
b : 1;: ’ — -200. No Relaxation 7.05 IS : 3025(Pt-11)
— - otal Hardness (as CaCO,) g 600 256.7 IS : 3025(Pt-21)
l_ - | Iron (as Fe) mg/l 1.0 No Relaxation 0.17 I1S: 3025(Pt-53)
" 8._| Chlorides (as CI) mg/ 250 1000 35 IS 3025(Pt-22)
 [® mg/ 1 15 ' -
B Fluoride (as F ) 0.14 i\g&i}?(é?‘“ =
:?- TDS mg/! 500 2000 410 IS : 3025(Pt-16)
-_| Calcium(as Ca**) mg/l 75 200 613 IS : 3025(Pt40)
12. | Magnesium (as Mg®*) mg/l 30 100 25.2 IS : 3025(Pt45)
13. | Sulphate (as SO,) mg/ 200 400 24 IS : 3025(Pt-24)
14. | Total Alkalinity as CaCO, mg/t 200 600 334 IS 3025(Pt-23)
End of Report
it \
[ )
||‘ .‘l“-' S EA -.-,',l
(] -l"_'\\’\;.
Checked By. Authorized Signatory
. +[ Note 1. Sample will be retained for two weeks from the dats of Issue of test report, unless spacified by the customer.
¢ # = | "7 2. The results given abovo aro related to the tested samplo and mentioned parameters. Endorsemont of productis

4. This report

nelther Inferred nor Implied,
3. Total liabliity of our works s limited to Involced amount.

can not used as evidence in a court of law without the written approva
ta ehall not be resroducad axsect In full withaut tha writtan annrnual af the 12boratorv.

| of the lab.
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kot Winmet Technologies Private timited
[y CIN : 172200HR2008PTCO3795

E-65, Site-IV, Near Rarlisson Rlu Hotel, Groater Maida, 1) P.20131e
Telefax - v a1 120 4240001, Mobile + 91 ﬂ!]!’lfaj';r,:
]

TEST REPORT

| TEST REPORT NO.

AK2407010

| SERVICE REQUEST NO.

J24036

| DATE OF ISSUE

NAME & ADDRESS OF CUSTOMER |

" M/s. KJS Concrete PVT LTD
1-01 Phase-3 Masuri Gulawaothi Road
UPSIDC Industrial Area Ghaziabad (UP)

| PAGENO [ 1oft
6 'SERVICE REQUEST DATE | 23 10 2004
12.11.2024 SAMPLE RECEIVED ON | 07.11 2024

_ SAMPLE DETAILS
Sample Particulars: one D.G. Set Stack Emission
Analysis done on : 07.11.2024 to 11.11.2024

TEST RESULTS

STACK EMISSION Analysis

Sampling Details:

Stack Attached to

Stack Identification

DG Capacity

Date of sampling

Sampling done by

Normal operation Schedule, hrs/day
Szmpling duration (minutes)

:D.G. set-1

: Make: Cummins Sr No.25340916
: 500 KVA

:07.11.2024

: winmet representative

: As per requirement

: 50

Type of stack : MS/ Circuiar

Diameter (m) - 0.15

Stack height from Ground Level (m) 8.0

Sampling Point from Ground Level (m) -

Stack Height from Roof level (m) ;7.0

Type of fuel :HSD

Ambient temperature (°C) 25

Stack Temperature (°C) 1255

Stack gas Velocity (m/s), Avg :118.4

Quantity of emission (Nm*/hr) 1642

Control Measures (if any) :nil _ ‘

Sample Packing & Marking : plastic bottle & Zip polybag, KJS/DG 500

Results Limit as per Test Method

S.No Parameters Unit E(P)A:1986, max
1. Particulate Matter { PM) g!kw»hg 0.13 <0.2 IS: 11255(part 1)
2. Sulphur Dioxide (SO2) mg/Nm 47 - 1S: 11255 (pt 2)
3. Oxide of Nitrogen (NOx as NO2) g/kw-hr 0.18 <4.0 IS: 11255_ {paﬁ 7)
4. Total Hydrocarbon (as Methane) g/kw-hr 0.05 CPCB gl.{ndehnes
5. Carbon Monoxide (CO) glkw-hr 0.08 <3.5 IS: 13270

**End of Report**

w5

Checked B
from the

Note 1. Sample will be retalned for 16 days

2. The results given above are related to the tes

LS

=) Authorized Signatory

&aio of lssue of test report, unless spoclied by the customer.
ted sample and mentioned parameters. Endorsement of product is

(bt

nor Implied.
fokher inturnd p limited to Involced amount.

3. Total llability of our works is

4, This report can not used as ev
5. Certificato shall not be reproduced expect In
6. Any sort of play by the customer with the da

{dence In a court of faw without the written approval of the lab.

full, without the written approval of the laboratory,
ta of this certificate shall be lllegal.
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" Recognised from Ministry of Environment, Forest and Climate Change (MoEF) Gowt.

e |

1054 S Winmet Technologie, , 4w : :

oo

CIN - 72200y,

Telefax : 491 120 4240001, Moh

-]
N
i Radisson Bl =3 (@) 3
E-65, Site-1V, Near Radisson Blu Hotel, Greater Mo - €\ At
lf.'.,‘"é. 1
W

. +9 B

_ . TEST REPORT -
TEST REPORT NO. NK240705 PAGENO Tof1
SERVICE REQUEST NO. J24036 SERVICE REQUEST DATE | 23.10.2024 o
DATE OF ISSUE 12.11.2024 "SAMPLE RECEIVED ON | 07.11.2024
NAME & ADDRESS OF PARTY SAMPLE DETAILS ]
M/s. KJS Concrete PVT LTD Descripti = :
escription . DG Set Hoise
1-01 Phase-3 Masuri Gulawaothi Road
UPSIDC Industrial Area Ghaziabad (UP) Sampling done on 107.11.2024
DG Identification . make: Cummins SrNo-253404018
DG Capacity : 500 KVA
Weather condition : Normal
TEST RESULTS
DG NOISE LEVEL
CPCB Std
S.NO Location of Monitorin its | Sound i
g Un Level Leg lnls;r;;on Industrial Test Method
Area
Sound level dB(A)
1. (open Acoustic Enclosure 98.0 - -
Surface) 1S:4758-1568-
Sound Pressure level dB(A) 75 2017
2, (closed Acoustic Enclosure 69.7 - :
Surface) (maximum)
dB(A) 25
3. Insertion Loss ( 28.8 Minimum
Note: Monitoring done at 1 m from the enclosure surface of the DG Set
**End of Report**
Authorized Signatory
hecked By. nized
ufu 1. n: mflu given above are related Lo the observed values at the time of monitoring. The customer asked for the
2. r:ebo;xm‘:;:.? - bove are related to the tested sample and mentioned parametors. Endorsement of productis

neither inferred nor Implied.
3, Total liabllity of our works Is limited to involced amount.
4. This report can not be used as evidence In e court of law w
s. Certificate shall not be reproduced, except In full, without prior w
6. Wlhu'!ofphybymscusm.rwﬂhﬂwdlhof this ce

-y
Y.
-

fthout the written approval of the lab.
ritten approval of the laboratory.

rificate shall be Mlegal.

g Mn=vr T ek ]

(% Scanned with OKEN Scanner
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Telefax :

TEST REPORT

E-65, Site-IV, Near Radisson Blu Hotel,

~

~™

>4

Winmet Technologies Private Limite

CIN : U72200HR2008PTC037951

Greater Noida, U.P-201315

+97 120 4240001, Mobile: +91 8130789995

“TEST REPORT NO. NK240706 PAGENO Tof 1 -
| SERVICE REQUEST NO. J24038 SERVICE REQUEST DATE | 23.10.2024 -
| DATE OF ISSUE 12.11.2024 SAMPLE RECEIVED ON | 07.11.2024
NAME & ADDRESS OF PARTY SAMPLE DETAILS
M/s. KJS Concrete PVT LTD Descriotion — —
1-01 Phase-3 Masuri Gulawaothi Road i = U5 St Bolew
UPSIDC Industrial Area Ghaziabad (UP) Sampling done on :07.11.2024
DG Identification : make: Cummins SrNo-60883995
DG Capacity : 30 KVA
Weather condition : Normal
TEST RESULTS
DG NOISE LEVEL
CPCB Sstd
S.NO | Location of Monitoring | Units LES:IHS.. “Insertion | ind unrlal_w " TestMethod |
Loss oot
Sound level dB(A) N
1. (open Acoustic Enclosure 85.9 - .
Surface) T [
" | Sound level _ .
~ 4 1968-2017
2. (closed Acoustic 603 75 (maximum) | 1S:4758-1968
Enclosure Surface) O
3. | Insertion Loss 26.6 25 Minimum
- . Set
Nate' Monitoring done at 1m from the ondos::r.es :.f;ﬁ! 2’;: m
L% Authorized Signatory
Checked By. e sl the lime of monitaring. The customer asked for the
rr&ou'i. 1mmuM0M"m'“““Nwmw P Endorsemant of product is
i pbove tests only. " 1o the tested sampls and 7 parameters.
| e
: :
|3 Ty o e e wenot et s e
s cmu.mmmrowmé“zmummmwz I

o

gt e
(% Scanned with OKEN Scanner
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Piso] [ E-65, Site-1V. Near Radisson Bly Hotel r, e [ 11
=2 ] s aferte, He ! 4
Al LY Telefax : 491 120 4240001, Moy, - 2* T/
N \ e o - - : (3 1

- e =

Recognised from Minlstry of Environment, Forest and Climate Change (MoEF) Gorl, of

5 Nreereeee—— TEST REPORT
E’ i j_:ST‘—RESOBT o T WK2407013 [ paGENO  Jiof1 T ——
SERVIC it e
g. e EE_;Z%UEST NO. |J2d036 | SERVICE REQUEST DATE ‘ 23102024 - ‘W
!3_ LN\E | 12112024 | SAMPLE RECEWVED ON |o7.112004 |
| M,S—EJME?’PEE‘?ETPMER _ SAMPLE DETAILS
li 1-01-Phase\‘3°:1cmm PVTLTD ) Description - One Dri.rﬁmg Water (Canteen) Water samgie W3-
it asuri Gulawaothi Road Submitted By Party on 07.11 2024 '
IDC Industrial Area Ghaziabad (UP) Quantity 2L .
Analysis done on - 07.11.2024 to 11.11.2074 '
|
|
. RESULTS B
I WATER QUALITY ANALYSIS "
S. | Parameters Max Requirement as per Resuits Testmethod |
No. Unit (15-10500-2012)Ammd.3 ,'
Desirable | Permissible [
Limit Limit
= 1. | Color Hazen 5 15 <5 IS : 3025(Pt4)
= 2. | odour - Agreeable | Agreeable Agreeable | IS 3025{Pt-5) |
- 3. | Taste - Agreeable Agreeable Agreeable | 1S: 3025 (pt- 7) i
["" 5 | pH - 6.5-85 | No Relaxalion 721 IS : 3025(Pt-11)
it 200 600 IS : 3025(Pt-21)
o 6 s (as CaCO,) | M9/ 144.9
[_ won (35 Fe) mg/l 250 1000 31.7 IS : 3025(Pt-32)
; 8. | chlorides (as Cl) s 1 15 APHA 24" Ed
& 2 . ¥ 0.11 4500F(D)
E‘q Elioride (88 ) P 500 2000 280 IS : 3025(Pt-16)
=2 10. | TDS — 75 200 447 IS:3025(Pt40) |
1. | calcium(as Ca™) —= o 100 s IS : 3025(P148)
12. | Magnesium (as Mg”") mgn 500 400 18 IS : 3025(Pt-24)
13. | suiphate (as SO.) 56 B 35|18 3025(Pt23)
14. | Total Alkalinity as CaCO; mg e TRt

7
:' Y1 o W
% Authorized Signatory

speciilad by the customer.
um“!:ru.”sndommnl of product is

\
treport,
onod parama

Checked By.
f issue of tos
1e will ba retained for two weeks from the date o
Hew ; ?::1 rpuultl glven above are related to the testad sample snd mentl
’ inferred nor Implied.
nd";‘urablllty of our works Is limitad to Involced amount. writhon appeoval of the ab.
3 I:lt: roport can not used gs evidence in a cm;"uofu:l‘l:o::u!r::ﬂh:un Soproval of the laboratory.
4 il not be reproduced expect in full, L
6. .,f:: o'l'hp‘lll)f by the customer with the data of this certificats shall be lllsg
_ 6. Any

(% Scanned with OKEN Scanner
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X SR, cetning Innovations 3 '[:i’"n Winmet Technologles Private Limited

P S o (st CIME U022 2000200010795

-.-2. q 45‘&" F 0%, Site IV Mear Madivsin Wi Miatel Cimatad Mokda LEE LTS
- \ _/__-. 6 tolofas - 001 120 AQALONOY, Makile 181 R0/ R089%
R [ | ) R = R rrH—rTy

- Ised trom Ministry of Environmen ) e - ' : : _ o
’ Recognt stry 1, Forest and Climate Changes (N F) Govl of Indla, Under EiF)a 1004 vids | Ha, LRANI1202 1 INST LAR WO CFLR Worami

TEST REPORT

4 (TEST REPORT NO. T Twk2407014 | PAGENO i of §
w SERVICE . o ' !
| TRS_Es_cl:l.Ju_EST NO. | J24036 SERVICE REQUEST DATE 2310 2024
E *___—IGEEL_ 12112024 SAMPLE RECEIVED ON 07.11.2024
= KIS cE & ADDRESS OF CUSTOE!E_R_ B B SAMPLE DETAILS
o .p oncrete PVT LTD Description “One Drinking Water (€ Miic.e) Watar Garnple '.
1 Phase-3 Masuri Gulawaothi Road Was Submitted by Parly on 07.11.2024
I UPSIDC Industrial Area Ghazlabad (UP) Quantity 21 |
Analysis doneon . 07.11.2024 to 11.11 2024
I I
= e — —— - - -
l RESULTS ';
e ————— ES—
l WATER QUALITY ANALYSIS 1
S. | Parameters Max Requirement as per Results | Tostmethod |
I No. Unit (15-10500-2012)Ammd.3 I
Desirable Permissible |
Fﬂﬂ/ﬂ_ﬂﬂ___L_i—m—i—t———__._!‘J_@l—r______ﬁ-——*___—_ e ——— ].
I 1. | Color Hazen 5 15 <5 1S:3025(Pt4)
2. - Agreeable Agreeable Aqgreeable 1S - 3025(Pt-5)
| 2 |Odour ——] ____._______.__—-___ﬁ_______g_______a_____m_:, ) _
3 - Agreeable Agreeable Agreeable 1S 3025 (pt-7)
[ 3 |Teste —— - A — ] greeable | 15 *72 L
4 - NTU 1 5 <1 1S 3025(Pt-10
A | Tubidlty R R N R R e, U -
E 5 " - 6585 | NoRelaxation 7.30 1S . 3025(Pt-11)
| B A 600 is;aozstp'l-'zﬁ
6. | Total Hardness (as €aCO [ mg | ____2_0_0__,#__#__,___,___1_16_-_@,_____13_ 5Pt21)
re 7. ] F ma/l 1.0 No Relaxation 0.042 1S : 3025(Pt-53)
(s a 4 e ——
" B lron (35 =2 “mgh | 250 1000 23.3 1S : 3025(Pt-32)
: 8. | chlorides (as C! L’,__________-________.-——-—____.____-—— 1
e — 1 15 APHA 24" Ed,
N P S — 043 | 4500FD)
ﬁ —— Fluoride (8S ______TI——-,___---—-----'-"'500 2000 196 IS 3923(_91;16]__‘__“_“
%lﬁﬁ———fﬁr”" _Lng_,mgﬂ — 75 200 39.7 1S : 3025(Pt-40) |
. i ’ |"-_'__.__________._—-—-— __.______._-—__..________-_____-_
. .__WJ—;‘J—" .-r—n-g—ﬂ———_——-a—ﬁ-'"" 100 Y IS - 3025(Pt-46)
. R i sl B,
12. W”—’_ﬁrwf —00 | 41 1S - 3025(Pt-24)
13. [ S Tl B g
| e Sulphate as S04 ] —-”'?_Tﬁ'a""_‘ 600 132 .,I_S_Z 393_5{_?7’_{_291_
14. | Total Alkalinity S CcaCoO L,,—__....—-———#"——-—-—-"—‘“"“

W)} tn’){"[
k&MNA S 02
>/ Aqt_h_cs_rizgsl_.ﬁlgua.m. —

e
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CIE! \winmet Technologies Private Limg
1"1? 1’ CIN : U72200HR2008PTC0379

F.65, Site. 1V, Mear Radisson Blu Hotel, Greater Noida, U P-2013y5
65, Site-IV, Mear

Telofax © +41 120 4240001, Mobile: +91 8130789995

TEST REPORT
[TESTREPORTNO. [AK240708 ] PAGENO BECE ]
| SERVICE REQUEST No. ‘1 424036 | SERVICE REQUEST DATE | 23 10 W
| DATE OF 1ssuE | 12112024 SAMPLE RECEIVED ON | 07 112024 -

_ NAME & ADDRESS OF CUSTOMER
Mis.  KJS Concrete PVT o o
1-01 Phase-3 Masuri Gulawaothi Road

UPSIDC Industrial Area Ghaziabad (UP)

SAMPLE DETAILS S
Sample Particulars: one sample of Work Zona Arr
(sampling done by us)

Testing done on  : 07.1 1.2024 10 11.11.2024
— —_— |
TEST RESULTS
. I WORKZONE AIR QUALITY ANALYSIS
mpling Details:
Date a_f Samplirgg :06.11.2024
Sa'np!!ng Lomtpn : Hess Machine
gmmg Durat:;: :09:50 AM to 05:50 PM {8 hours)
ing done : winmet representative

Average Ambient Temperature (°C) 125 P
Weather Condition : clear sky
Sample Packing & Marking  plastic bottle & Zip polybag, KJS/PA/ Machine Sh
nsé. Pa i Unit Results Permissible Limits Test Mathod B

1. | sem pg/m® 560 15000 as per OSHA IS: 5182 (part 4)

2| Suiphur Dicxide (SO;) pg/m® 14 5000 as per Factories Act, 1948 | IS 5182 (pt2) |

3| Nirogen Dioxide (NO2) pg/m’ ag 6000 as per Factories Act, 1948 IS: 5182 (pan §) |

3 xide (CO) o/m’ 1.07 55 as per Factories Act 1948 1S: 5182 (pt 10) |

5 | Lead (Pp) mgfrn’ <01 0.15 as per Factories Act, 1948 |15, 5182 {pt22) i

*End of Report™
7
. ¢
QL
Checked By Authorized Si natory
Note 1. Sampie will Le retzined for 15 days from the date of Issuo of test report, uniess -pecukdfy'iﬁi'iidi"?uio}.n ]
The resulls given above are related 10 the tested

neither lilarred nor Imiplied.
i. Total liability of our works Is limited to Involced

§ Tmn_rsponunmuudnwldmulnuwu
§. Certificats ghall
€. Anyson of Pley by the customer with the data

not be reproduced expect In full, without the written &
of this certificate shall be Hlegal.

sample and mentioned paramelers. Endorsemaent of product s

amounl
of law without the written approval of tha lab.
pproval of the laboratory,
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T ag m et 1 05@”? Winmet Technologies Private Limited \ (, O
37, B, Bermeerrens 5148 CIN : U72200HR2008PTC037951
2,0 U ~ [*
% % ‘? ﬁ. \. P = E-65, Site-IV, Near Radisson Blu Hotel, Greater Noida, U.P-201315
2528 (T Telafax : +01 120 4240001, Mobile: +91 8130783995
S e | B E.] il
3 Recagsad om My of Envoament, Foest and Clivae Change (MoEF) Govl. of India, Under E(P)a 1985 vide FNo. LB99/7/2021-INST LAB-HO CPCB-HOPYA3
) [[E— TEST REPORT
- _ TESTRE
l TEST REPORT NO, WK2407011 PAGENO 10f1
_SER_VICE !'\‘“E_QUEST NO. | J24036 SERVICE REQUEST DATE | 23.10.2024
DATE OF ISSUE 12.11.2024 SAMPLE RECEIVED ON | 07.11.2024 =
NAME & ADDRESS OF CUSTOMER SAMPLE DETAILS
| MIs. KJS Concrete PVT LTD
101 Phase-3 Masuri Gulawaothi Road Description : Transformer Oil
UPSIDC Industrial Area Ghaziabad (UP) Analysis doneon  :07.11.2024 to 11.11.2024
| RESULTS
l TRANSFORMER OIL
S. | Parameters Unit Requirement as per (IS-1866-2000) Resuits
l No. Highest voitage of equipment (kV)
<725 [725t0170|  >170
1. - The oil shall be Clear, free from sediment & | Clear, transparent, free
suspended matter from sediment &
Appearance suspended matter
2. | Density at 29.5°C glem’ | 083max | 089max | 0.89 max 0.83
3. | Viscosity at 27 °C cSt 27 max 27 max 27 max 22
4. | Flash point c 140 min 140 min 140 min 162 B
6. | Neutralization value mg 0.03 max 0.03 max 0.03 max
I KOH/g 0.020
7. | water content ppm 20 max 15 max 10 max 6.5
8. | Interfacial tension mN/m 35min 35 min 35 min 42
9. | Dielectric Dissipation mg/l 0.015max | 0.015 max 0.010 max
factor at 90°C ' . 0.007
I 10. | Resistivity (90°C) *102 | Ohm-cm | 6 min 6 min 6 min 10
1. | Breakdown voltage kv 40 min 50 min 60 min 68
E 12 | siudge value % 0.1 max 0.1 max 0.1 max 0.07
**End of Report***
|'I_| ! l.’i,);_: o —
N p ‘;tf‘;.}
\ |"{" ‘.'- — ,/ 3 i
Checked By, PO Authorized Signatory

Note 1, Bample wiil be retained for two weeks from the dals of Issue of
2.The results glven above are related to the tested sample and

nelther Inferred nor Implied.
3. Total Hability of our works Is limited to Involced amount.

4. This report can not used as ev

test report, uniess specified by the customer.

mentioned paramaters. Endarsement of product Is

idence In a court of law without the written approval of the lab.

8. Certificato shall not be reproduced expect in full, without the written a val of the Ia
€. Any short of play by the customer with the data of this certificate .hmpmmw. e
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b
ey Uttar Pradesh Pollution Control Board é
1}“73"» Building. No TC-12V Vibhuti Khand, Gomti Nagar. Lucknow-226010
Phone:0522-2720828, 2720811, Fux:0522-2720764, Fmail: infof@uppeb.in, Website: www.uppeb.com
Category : ORANGE Application Id : 27457324
217214/UPPCB/Circle (UPPCBHO)/CTO/both/HAPUR/2024 Date: 12/08/2024
To,
M/s

KJS CONCRETE PVT LTD
I-1, phase-111, Masuri Gulavati Road UPSIDC Industrial Area, Ghaziabad, HAPUR,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Scction-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to KJS CONCRETE PVT LTD located at I-1, phase-1II, Masuri Gulavati Road
UPSIDC Industrial Area, Ghaziabad, HAPUR,. subject to the provisions of the Water Act, Air Act and
the orders that may be made further and subject to following terms and conditions ;-

1. This CCA KJS CONCRETE PVT LTD granted for the period from 12/08/2024 to 31/07/2027 and valid
for manufacturing of following products.

S |Product Quantity Unit ]

No

1 Cement Brick & 1800 Metric Tonnes/Day
‘Block

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

\ Kind of Effluent | Quantity(KLD) | ‘Treatment facility _Discﬁlrggpo_ig}
l. ) _Domestic 1.2 Septic Tank Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Efflucnt Trcatme:nt Plant cor}sisting
of primary/secondary and tertiary treatment as is required with reference to_ in ﬂuer.lt quantity al.ld quality.

In case of stoppage of functioning of ETP, production has to be stt.)pped 1mn-1edlute'ly and this Board has to
be intimated by fax/phone/cmail with & report in (his regard {o be dispatched lmlllt:dl'dlcly: | |
(iii) The treated effluent shall be recycled to the maximum extent and s_hould be reused \Vl[].'lm the prcr:slses
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from fime-fo-fime -

Industrial Effluent Quality Standard

S.No. o] Parameter Standard

1 D 250 mg/l

2 ________B_OD 30 mg/l

| 3 | Oil &Grease 10 mall

(% Scanned with OKEN Scanner
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') Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
eference 1o influent quantity and guality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage (o the following standards.

y Standards

.[5 No. Parameters _
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

ant shall use following fuel and install a comprehensive control system consisting of control

i) The applic
and maintain the same

equipment as required with reference to gencration of emissions and opcrate
continuously so as to achieve the level of pollutants to the following standards,

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
L Source
1 |DG SET 32 As 1,2 Particulate | As approved
KVA & 500 | approved Matter by CAQM
KVA by CAQM

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1 Particulate Matter | As approved by
CAQM
2 2 Particulate Matter | As approved by
CAQM

In case of stoppage of functioning of air pollution control cquipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 1s

required for meeting the ambient noise standards for night and day time as prescribed for respective

arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time - [tom 6.00 am, (o 10.00 p.m., Night time: from 10.00 p.n. to 6.00 a.n.

Industrial |Commercial| Residential Silence

Standards for
Area Area Arca Zone

Noise level in
db(A)Leq | s ¥ ! S |
Day |{Night| Day |Night| Day | Night| Day {Nighli
| Time | Time | Time | Time | Time | Time | Time | Time
75 | 70 | 65 | 55 | 55 | 45 | 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

(% Scanned with OKEN Scanner
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o Unit has to comply with the following specific & general conditions. Non compliance ol any ~10n 3,
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and -
aforesaid Acts and Rules.

Fransboundary Movement) Rules, 2016 will results in legal action under the
2021-09 (Wri)/2016 dated.13.10.2021 issued by Department of
aki Forest as

L J_\"v Uf.l-

{n e

-~
—
S~
'
/

-

7. I comphiance (o the G.O TO1/8T-7-
Environment, Forest and Climate Change. Uttar Pradesh. You are directed to develop Miyaw
per the SOP available at URL:-hitp:/www.upeep.in/TrainingSession.aspx for ensuring timely compliance of
this dircetion, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8,11 the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
vesponsibility of the industry o comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at lcast once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at onc disposal point

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due o any accident or other unforeseen act or event, such emission oceurs or is apprehended
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

10 it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.
10. In casc of any damage to the agriculture productivity, human habitation cte. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

thie Competent Authority,

1 l.zlu;i:r:‘p\::un? shall apply before the 60 days of expiry of CCA or any change in production types/

“ ¢ ae ‘ e 1 1 ‘

produc ‘ Paulyh_n.mv.llaaturmg process/capacity enhancement etc. or any change in effluent discharge

pOInt OF CMISSION poiny
‘he Board reserves iy e if i
12. The B LW‘:;‘-“"—‘- the right to revoke/add/modify any stipulated condition issued along with CCA, as
: NECESSaty. |
may be

‘ipcclﬂc C Zomilllnns:-
=
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Labour Department, Uttar Pradesh

LICENCE UNDER
SECTION 6 OF
THE FACTORIES ACT, 1948
FORM No. 3
[RULE 7. (1)]

(Registrz /)
Registration No:- UPFA09002030
0ld Registration No:- GZB5408
Date Of Issue 20/11/2022

Licence is herby granted to KARAN PAL SINGH valid only for the premises described below for use as factory
:mploying not more than 50 persons on any onc day during the year and using motive power not exceeding 1000 H.P. subject
o the provisions of the Factory Act, 1948, and the rules made thereunder.

This licence shall remain in force till. 31/12/2025.unless further renewed.

Description of the Licenced Premises

1208 dated. 11/03/2012 are situated in KJS CONCRETE PVT LTD, KJS

The licenced Premises shown on plan no.
Ghaziabad and consist of the buildings

~ONCRETE PVT LTD I-1 UPSIDC IND.AREA M G ROAD , District :-
shown on approved site plan.

validity .
Valid From Valid Till Fee '1
|
01012023 31122025 16250.00 1
ssued on the hehalf of the Directorof Factories, Uttar Pradesh
Note:

I This is a computer generated licence, hence, no signature is required. ‘
2. This licence may be verified from the websile of the Labour Department, Govt. of UP -www.uplabour.gov.in
3. This licence is issued solcly on the basis of the information submitted by the applicant. The Labour Department does not undertake

responsibility for the correctness of the information contained herein.
4. This license shall remain in force subject 10 validity of NOC from Fire Deptt. and UL

period of this license.
5. For Major Accident Hazardous Factories, renewed licensce shall

Pollution Control Board during the entire

remain valid till as per validity of Safety Audit Report.
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Suit /Appeal No/CWP i 9 gM_[Lﬁ-ijLfcatm' th. ([ 55/ JURISDICTION 0f2024 4 (0, pell
Inre: _ o4 Caly
oy ~d"7ﬂz(’_endﬁ a {CLW/‘“’}L Phaintiff /Appellants/

Petitioner/ Comphinant

VERSUS
Ubo™ A oo Defendant/Respondent/ Accused
KNOW ALL to whom these present shall come that P‘Wet;dﬂ_'l; = 2\( R I:‘T
K3 G Ceneyele fud. Lid 5
the above named \OA\‘nmch ) No . 09 do hereby appoint
(YAJUVANDRA SINGH & ASSOCIATES, ADVOCATES)
YAJUVANDRA SINGH,Adv ASHWANI SHARMA,Adv. ASHISH PANNU, Adv

A
r g

Enrol.No.D/2672/2006 Enrol.No.D/1464/2001 Enrol.No.D/1499/2016
Mob: 9013085800 Mob: 9810871948 Mob: 9871822982
Email: yajuvandra.singh@amail.com, ashwanil312@agmail.com,

Ch. No. 625-A, WESTERN WINGS, TIS HAZARI COURTS,
DELHI-110054

(herein afier called the advocate’s) to be my/our Advocate in the above noted case authorized him:

To act, appear and plead in the above-noted case in this Court or in any other Court m which the same may be
tried or heard and also in the appellate Court inc luding High Court subject to payment of fees scparately forcach
Count by me/ us.

To sign. file verify and present pleadings, appeals cross objections or petitions for exccution [evicw, revbion,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary of
proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromisc the said case or submt to arbitration any differences or dsputes that iy arise
touching or in any manner relatmg to the saxd case.

To take exccution proccedings.

The deposit, dmw and receive money, cheques. cash and grant receipts thereof and to do all other acts and things
which may be necessary to be done for the progress and m the counce of the prosecution of the said case.

To appoint and instruct any other Legal Practioner, authorizing him to exercise the power and authonty hereby
conferred upon the Advocate whenever he may think # to do so and 1o sign the Power of Attomey on our behalf.
And UWe the undemsigned do hereby agree to ratify and confwm all acts done by the Advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all mtents and purposes.

And UWe undenake that 1/ we or my /our duly authonized agent would appear in the Count on all hearmgs and
will inform the Advocates for appearance when the case s called.

And 1 /we undemsigned do hereby agree not 10 hold the alvocate or his substitute responsible for the result of the
said case. The adpumment costs whenever ordered by the Count shall be of the Advocate which he shall receive
and retain hinself. And 1 /we the undensigned do hereby agree that in the event of the whole or pant of the fee
agreed by me’us to be paxd to the Adwocate renmming unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same paid up. The fee scttked i only for the above case and above Count.
I'We hereby agree that once the fee is paid. | we will not be entitled for the refund of the same in any case
whatsoever. If the case lasts for more than three years, the advocate shall be entitled for additional fee cquivaknt
to half of the agreed fee for every addition three years or part thereof.

IN WITNESS WHEREOF I'We do hcr:kiiu set ny sour hand to these presents the contents of which have been
understood by me/us on ths Q2L dayof | <i> wmy

Acceptal subject to the tenms of fees. =/ 10 OC i ’y
. l\'y’ : 1-“%&. ! "K.n.-.‘-)___ //
< k‘% ate Aol Client Client
I identify the signature/ Thumb Impression of the below mentioned
Person(s), who has/have signed in my presence, The Clent(s).

A

(% Scanned with OKEN Scanner




155 ¢ @ = & & ‘1 068’«'3” o o rontl all [§64% @3
& T I S T

WS - filed on behalf of R-29

Add label

Ashwani Sh... 152
pm © &

Q&J: to jawahar » )

From Ashwani Sharma + ashwani1312@gmail
.com

To  jawahar@jlaw.in
Date 24 Feb 2025, 1:52 pm

See security details

Sir,

We have sent you the copy of WS filed on behalf of
Respondent no.29 i.e. KJS Concrete Pvt.Ltd in the
matter of Kaushlendra Kumar v/s UOI &ors.
Pl.Acknowledge the same.

With regards

Yajuvandra Singh &Associates, Advocates
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